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Report of the Joint Committee in compliance of the directions of Hon’ble National

Green Tribunal (CZ), Bhopal, in the matter of Original Application No. 116/2023 vide

order dated 29-09-2023; Sh. Sawain Singh Dewasi V/s State of Rajasthan & Ors.

1. Sh. Sawain Singh Dewasi resident of Village Gopalpura, Tehsil Sujangarh, District
Churu, Rajasthan, had filed a letter petition dated 04.09.2023 with a grievance of
illegal mining in the residential area and gauchar Bhoomi, causing harm to a nearby
located tourist spot Dungar Balaji Maharaj ka Mandir and restricting the natural flow
of river which flows to the Taal Chhappar Wildlife Sanctuary, hence threatening
wildlife. Complainant also alleges M/s Balaji Stone Crusher and M/s Jindal Stone

Crusher for causing damage to environment.

2. Taking cognizance of the petition, Hon'ble NGT (CZ) Bhopal vide order dated
29.09.2023, constituted a joint committee

“comprising of the Member Secretary, Rajasthan State Pollution Control Board
(RSPCB), the Chief Wildlife Warden, State of Rajasthan, the Mining Officer, Churu
(Rajasthan) and the District Magistrate, District Churu, Rajasthan”

3. Further, the committee was directed

“to visit the site, ascertain the factual position on the spot and find out the extent of
violation by the above two stone crushers or any other stone crusher unit or person
involved in the alleged activity in the area and submit its report containing the

findings as well as remedial action within eight weeks”

4. Accordingly, following officers were appointed from the concerning departments for

the joint visit:
S. No. Name of Officers Department

1. | Shri Vijai N., IFS Member Secretary, Rajasthan State
Pollution Control Board, Jaipur

2. | ShriBhagirathSankh, RAS | Additional  District  Magistrate
(ADM), Sujangarh, Churu (appointed
by District Collector Churu)

3. | Smt. Savita Dahiya, IFS | Divisional Forest Officer (DEO),
Churu (appointed by Chief Wildlife
Warden, State of Rajasthan)

5. | ShriSohanial Assistant  Mining Engineer,
Department of Mine and Geology,
Government of Rajasthan, Jhunjhunu
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5. In continuation to this, as per discussions held with all concerned appointed officials,

it was decided to jointly visit the disputed site of mining leases and stone crushers

namely M/ s Jindal Stone Crusher and M/s Balaji Stone Crusher, Village- Gopalpura,

Tehsil- Sujangarh, on 08.11.2023 at 11:00 AM.

6. This report is being filed by the aforementioned Joint Committee after conducting the

field visit on 08.11.2023, after looking into the issues raised by the petitioner and

discussing with all the stakeholders i.e., Revenue Department, Department of mines

and Geology, Rajasthan SPCB, Forest Department, mines lessee & owners of stone

crushers as respondents and applicant, during the on-site meeting convened on

08.11.2023.

Details of units as per official records:

7. As per records of Revenue Department, ME Office Churu, and RSPCB, following are

the details of mining leases:

S. Name of M.LNO Address Area Permitted Consent to Environment
No. Mining {Hect) mining | Operate status | Clearance status
Lease capacity
1. M/s Shri | 184/1991 | Village: 10 63,937 TPA | Consent to | EC has not been
Shyam Gopalpura Operate obtained by the
Sundar ,  Tehsik expired on | lessee
Karwa Sujangarh, 31.08.2017.
District: Copy of CTO
Churu attached as
Annexure A-1
2. M/s Banwari | 98/1996 | Village: 0.5 30,000 TPA | Consent to | EC granted by
Lal Thuria Gopalpura | Hectare Operate valid | DEIAA vide
,  Tehsil: gl 31.08.2028. | letier dated
Sujangarh, Copy of CTO | 31.05.2016. Copy
District: attached as | of EC attached
Churu Annexure A-2 | as Annexure B-1
3. |M/s Jindal | 06/1997 | Village: 1.0 32292 TPA | Consent  to | EC granted by
Stone Gopalpura | Hectare Operate valid | SETAA vide
Crushing , Tehsil: till 31.08.2028. | letter dated
Company Sujangarh, Copy of CTO | 22.03.2016. Copy
District: attached as | of EC attached
Churu Annexure A-3 | as Annexure B-2
4. M/s Shri | 07/1997 Village: 1.0 6,416 TPA | Consent to | EC has not been
Kanhaiyalal Gopalpura | Hectare Operate obtained by the
Sharma , Tehsil: expired on | lessee
Sujangarh, 31.01.2017.
District: Copy of CTO
Churu attached as
Annexure A-4
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8. As per records of Rajasthan SPCB, following are the details of stone crushers:

S. Name of | Address Permitted Consent to Operate Status
No. | Industry Capacity
1. M/s  Balaji | Khasra No. 1054/669, | 400 TPD of | Consent to Operate valid
Stone Crusher | Village: Gopalpura, | Stone Grit till 31.05.2033. Copy of
Tehsil: Sujangarh, District: CTO attached as Annexure
Churu C1
2. M/s Jindal | Khasra No. 669, Village: | 210,000 TPA of | Consent to Operate valid
Stone Gopalpura, Tehsil: | stone grit and | till 31.05.2032. Copy of
Crushing Sujangarh, District: Churu | dust CTO attached as Annexure
Company C-2

Previous observations of the mining leases

9.

10.

11.

A writ petition Shri Sawai Singh vs. Government of Rajasthan and others, with writ
no. 10207/2009 was filed in the Hon'ble Rajasthan High Court Jodhpur regarding
illegal mining in village Gopalpura Tehsil Sujangarh district Churu. In relation to
which, Directorate of Mines and Geology Department, Udaipur, was directed to form

a committee for investigation and submit the investigation report in this regard.

A committee was constituted of Additional Director(mines), Jodhpur, Superintending
Mining Engineer, Bikaner and Mining Engineer, Bikaner vide letter dated 06.08.2015

(Annexure D-1) for investigation.

Investigation of the area was conducted on 21.06.2017 by the committee regarding
illegal mining done outside the approved area in the seven mining leases and it was
found that mining was done beyond the allotted lease area. Further, the site was again
visited by Assistant Mining Engineer on dated 24.07.2017 to calculate the extent of
illegal mining and prepare the Mauka Panchnama Report. Penalty for illegal mining
was imposed on the involved mining leases. Investigation report dated 21.06.2017
attached here forth as Annexure D-2, Mauka Panchnama Report dated 24.07.2017
attached as Annexure D-3 and details of amount of penalty imposed on lessees

enclosed as Annexure D-4.

12. In compliance with the first demand notice, two of the four lease holders concerned

with registered OA 116/2023, with ML No. 06/1997, deposited the total penalty
amount and ML No. 98/1996 deposited Partial amount. Against the second demand
notice, a civil writ petition was filed in the Hon'ble High Court of Jodhpuz, in which

a Stay order on recovery was issued by the Hon'ble High Court (Annexure D-5). The
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other two leases with ML No. 07/1997 and 184/1991 did not deposit the penalty

amount. Against their First demand notice, a civil writ petition was filed in the

Hon’ble High Court of Jodhpur, in which a Stay order on recovery was issued by the
Hon’ble High Court (Annexure D-5).

13. Presently, stay on the recovery has been issued by the court. Production figures of
mining leases from year 2017-18 to 2023-24(till 09.11.2023) enclosed as Annexure E.

Specific Issues raised by petitioner

14. The petitioner highlighted following concerns:

a.

Illegal mining in residential area and gauchar bhoomi near tourist location in

gram Gopalpura Tehsil Sujangarh district Churu.

Disruption of natural flow of river which flows to nearby wildlife sanctuary due

to encroachment on river flow area.

Dust emanation from illegal mining causing health problems in nearby

populated area.

Two crushers namely Balaji Stone Crusher and Jindal Stone Crusher are causing

immense harm to the environment in the said populated area.

Factual Observations made by Joint Committee:

15. Site visit was conducted by the joint committee on 08.11.2023. Petitioner was called

on site and was asked to identify the mining leases causing loss to environment and

disrupting the flow of river as per the filed petition and he identified four mining
leases i.e., ML No. 184/1991, ML No. 98/1996, ML No. 06/1997, ML No. 07/1997. As

per the petitioner the mentioned river in the letter petition has not flowed since past

20 years.

16. It was observed that there is no river flow path on site and in records of revenue

department in the identified area (Annexure J). Seasonally a stream from the nearby

hill might flow during heavy rain, but no river flow was identified.

17. During the field visit, it was observed that all four mines were non-operational and

following are the specific observations:

a.

As per mining department, the mines were allotted in gauchar land and no revenue

land and forest land were involved in the lease at the time of allotment.

It was clearly visible that mining has been done beyond the allotted mining leases,
however, the extend of illegal mining is within the gauchar land and no mining
work has extended to the forest land nearby which was demarcated by a wall. The

nearby populated area as mentioned in the petition is a residential settlement
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which is not yet identified / notified/ declared as a revenue village, as per Revenue

Department and no illegal mining was done in this area. The notified populated

area is approximately at 3 kms distance from the disputed sites (as per Revenue

Department letter dated 20.11.2023 attached as Annexure J).

c¢. As per Department of Mines and Geology letter dated 10.11.2023 attached as

Annexure G (point no. 12), distance of allotted mining leases and illegal mining

pits from nearby forest area is as follows:

S. | ML No. | Name of Lessee Distance of mining | Distance of illegal
No. | lease from nearest mining pit from nearest
forest boundary forest boundary
1. 07/1997 | Shri  Kanahiyalal 112 meters 132 meters
Sharma
2. 06/1997 | M/s Jindal Stone 25 meters 19 meters from pit no.
Crushing 01
Company 94 meters from pit no.
02
3. 98/1996 | Shri Banwari Lal 5 meters 55 meters
Jhuria
4. 184/1991 | Shri Shyam Sundar | A pillar of the 19 meters
Karwa mining lease comes
inside the forest
boundary, within
40 meters of it.

d. However, DFO, Churu vide its letter 20.11.2023 annexed as Annexure M, has

submitted distances of mining leases as under:

S. M.L. | Name of Lessee Distance of allotted mining lease from

No. No. nearest forest boundary

1. 07/1997 | Shri Kanahiyalal Sharma 100 meters

2. 06/1997 | M/s Jindal Stone Crushing Zero meters

Company

3. 98/1996 | Shri Banwari lal Jhuria Zero meters

4. | 184/1991 | Shri Shyam Sundar Karwa | Two pillars of the mining lease come
inside the forest boundary, within 55

meters and 33 meters of it

e. In order to settle the discrepancy related to distance of mining leases from forest

land, Mining Department, Churu has been directed by RSPCB to clarify the

variation in distances mentioned b
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and to initiate the proceedings against the defaulter mining leases listed at S. No.
(2), 3) & (4) in Para 17(d), if found in violation by Department of Mines and
Geology, Churu, vide letter dated 23.11.2023 (enclosed as Annexure N). In
continuation to which AME, Churu has informed vide its letter dated 24.11.2023
that notices are being issued to these 03 mining leases listed at S. No. (2), (3) & (4)
in Para 17(d) from Department of Mines and Geology, Churu (enclosed as
Annexure O-1) and has further sent a revised letter dated 24.11.2023 in
continuation to its previous letter dated 10.11.2023 ascertaining the distance of the
mining leases as mentioned by DFO, Churu in its letter dated 23.11.2023(enclosed
as Annexure O-2).

As per Department of Mines and Geology letter dated 10.11.2023 attached as
Annexure G, distance of allotted mining leases and illegal mining pits from nearby

road is as follows:

S. |ML.No. | Nameof Lessee = | Distance of mining | Distance of illegal

No. | " |lease from nearby | mining pit from
road : rllieafbyAroad ol
1. |07/ 1997 Shri Kanélﬁyalal Road passes 12 méters o
Sharma through the
mining lease
2. |06/1997 | M/s Jindal Stone | 22 meters 95 meters from pit
Crushing Company no. 01
97 meters from pit
no. 02
3. 98/1996 |Shri Banwari Lal | 128 meters 117 meters
Jhuria
4. | 184/1991 | Shri Shyam Sundar | 278 meters | 172 meters
Karwa

Present Status of Illegal Mining:

. As per Department of Mines and Geology letter dated 10.11.2023 attached as
Annexure F, mining work in ML No. 07/1997 and 184/1991 is closed since May
2016, in ML No. 06/1997 it is closed since May 2019 and in ML No. 98/199 it is
closed since April 2019. Apart from the panchnamas made previously for illegal
mining outside the approved mining lease areas, no new illegal mining work has
been found till date. Also, at present, mining work is completely stopped in its
~ approved mining lease areas and outside the approved area. The same fact has
been ascertained by the Department of mines and Geology vide letter dated
o e b @&
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10.11.2023 (Annexure F). DFO, Churu has also informed that no illegal mining has
been carried out in forest land by any of the leases, vide letter dated 20.11.2023
(Annexure M). Similarly, as mentioned in para 17(b), no illegal mining was
attempted in the residential area. Production figures of mining leases since year

2017 as provided by Mining Department attached herewith as Annexure E.

M/s Shyam Sundar Karwa, M L No. 184/1991

18. The mine under reference by the name of Sh. Shyam Sundar Karwa (ML No.
184/1991) which is located in Village- Gopalpura, Tehsil- Sujangarh, District Churu.
It was allotted by the Department of Mines and Geology on dated 09.01.1992.
Presently, the consent to operate from Rajasthan State Pollution Control Board
expired on 31.08.2017 and EC is not obtained by the lessee. During the field visit of
Joint Committee on 08.11.2023, it was observed that mine was non-operational on
date. Also, as per production figures received from Department of Mines and
Geology, it is inferred that no production and dispatch was carried out in the lease
since year 2017.

19. During joint visit dated 21.06.2017 for investigation for writ no. 10207/2009, it was
observed that illegal mining had been carried out by the lessee. It was directed to AME
Churu by the joint committee to quantify the illegal mining and to act as per the
provisions of MMCR Act 2017. In compliance to this AME Churu had quantified the

illegal mining and made following observations: -

a. Area of Illegal mining: - 7071.4 sq mtr

b. Depth of the illegal Mining Pit: - 10 mtr

c. Quantity of Illegal Mineral excavated: - 98999.6 Ton taking conversion factor as

1.6 and 183856.4 Ton taking conversion factor as 2.6

d. Amount of Penalty imposed against mining units: - ¥ 2,27,70,000/ - taking 1.4 as

conversion factor and Rs 4,22,86,972/ - taking conversion factor as 2.6.

e. Amount Deposited by the lessee: - In continuation to penalty imposed by
Department of Mines and Geology, Lessee has not deposited any amount of money
as penalty and has approached to Hon'ble High Court against the penalty imposed.
Presently, stay on penalty has been awarded by the Hon'ble court to the lessee vide
order dated 08.02.2018.

20. Adequacy of the pollution control measures and monitoring of ambient air quality of
mining leases w.r.t air pollution so caused could not be conducted as mines were non-
operational. As mentioned earlier that mining operation was closed since 2017, as

such there were no substantial evidences observed at the site of recent mining activity.
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Figure 1 Pillar ‘A’ of allotted ML No. 184/1991

h, J

Pillar ‘A’ of ML
no. 184/1991
{location as
identified by
Department of
Mining and not
physically found)

Figure 2 Pillar ‘B’ of ailotted ML No. 184/1991 in forest fand

Pillar ‘B’ of ML
no. 184/1991
{location as
identified by
Department of
Mining and not
physically
found)

Figure 3 ML No. 184/1991

Figure 4 allotted mining lease of ML No. 184/1991 \“/ @

Hlegal pit of ML
no. 184/1991

Allotted ML no.
184/1991

A 4

Allotted mining
lease of ML no.
184/1991
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_ <! illegal mining pit
_ of ML no.
184/1991

Figure 5 illegal mining pit of ML No. 184/1991

M/s Banwari Lal Thuria, M L No. 98/1996

21. The mine under reference is by the name of Shri Banwari Lal Jhuria (ML No. 98/1996)
which is located in Village- Gopalpura, Tehsil- Sujangarh, District Churu. It was
allotted ML No. 42/1986 by the Department of Mines and Geology on dated
04.02.1987 and first renewal of this mines ML No. 98/1996 in favour of Shri Banwari
Lal Jhuria by the department of Mines and Geology on dated 24.01.1997. Presently,
the consent to operate from Rajasthan State Pollution Control Board is valid till
31.08.2028 and EC is obtained by DEIAA vide letter dated 31.05.2016. During the field
visit of Joint Committee on 08.11.2023, it was observed that mine was non-operational
on date. Also, as per production figures received from Department of Mines and
Geology, it is inferred that no production and dispatch was carried out in the lease

since year 2019.

22. During joint visit dated 21.06.2017 for investigation for writ no. 10207/2009, it was
observed that illegal mining had been carried out by the lessee. It was directed to AME
Churu by the joint committee to quantify the illegal mining and to act as per the
provisions of MMCR Act 2017. In compliance to this AME Churu had quantified the

illegal mining and made following observations: -

a. Area of Illegal mining: - 494 Sq Mir

b. Depth of the illegal Mining Pit: - 12 mtr

c. Quantity of Illegal Mineral excavated: - 8299.2 Ton taking conversion factor as 1.4

and 15412.8 Ton taking conversion factor as 2.6

d. Amount of Penalty imposed against mining wunits: - ¥ 19,09,000/- taking 1.4 as

conversion factor and Rs 35,44,944/ - taking conversion factor as 2.6.

e. Amount Deposited by the lessee: - In continuation to penalty imposed by
Department of Mines and Geology, Lessee has deposited amount of Rs 4,00,000/ -

e =
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against the amount calculated taking 1.4 as conversion factor. Further, lessee has
approached to Hon’ble High Court against the extra penalty imposed by taking 2.6
as conversion factor. Presently, stay on exceeded penalty has been awarded by the

Hon’ble court to the lessee vide order dated 14.01.2020.

23. Adequacy of the pollution control measures and monitoring of ambient air quality of
mining leases w.r.t air pollution so caused could not be conducted as mines were non-
operational. As mentioned earlier that mining operation was closed since 2019, as

such there were no substantial evidences observed at the site of recent mining activity.

Hiegal Mining Pit of Ares 494
Sq mtr

SKETCH MAP OF Mi. No 98/86_inciuding thegal Mining Pit of Area 404 Sq Mty

itlegal mining
pit of ML no.
184/1991

v

Gap between
illegal mining
pit of ML no.
184/1991 and
ML No.
98/1996

Mining pit of
ML no.
98/1996

Figure 6 Gap between ML No. 184/1991 and ML No, 98/1996

Mining leases

v

Pillar ‘A’ of
ML No.
98/1996

Wali
demarcating
forest land

Figure 7 Pillar *A’ of ML No. 98/199‘M ‘s/ ;



Figure 8 Pillar 'B’ of ML No. 98/1996

Figure 9 Pillar ‘'C’ of ML No. 98/1996

Figure 10 Pillar "D’ of ML No. 98/1996

M/s Jindal Stone Crushing Co. M L No. 06/1997

h 4
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Pillar ‘B’ of
ML No.
98/1996

Pillar 'C’ of
ML No.
98/1996

Pillar ‘D’ of
ML No.
98/1996

24. The mine under reference is by the name of M/ s Jindal Stone Crushing Company (ML
No. 06/1997) which is located in Village- Gopalpura, Tehsil- Sujangarh, District
Churu. It was allotted by the Department of Mines and Geology on dated 21.02.1997.

Presently, the consent to operate from Rajasthan State Pollution Control Board is valid
till 31.08.2028 and EC is obtained by SEIAA vide letter dated 22.03.2016. During the

field visit of Joint Committee on 08.11.2023, it was observed that mine was non-

operational on date. Also, as per production figures received from Department of
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Mines and Geology, it is inferred that no production and dispatch was carried out in

the lease since year 2020.

25. During joint visit dated 21.06.2017 for investigation for writ no. 10207/2009, it was
observed that illegal mining had been carried out by the lessee. It was directed to AME
Churu by the joint committee to quantify the illegal mining and to act as per the
provisions of MMCR Act 2017. In compliance to this AME Churu had quantified the

illegal mining and made following observations: -

a. Area of Illegal mining: - 128.9 sq mtr(Pit 1) & 127 Sq Mtr(Pit 2)

b. Depth of the illegal Mining Pit: - 12 mtr

c. Quantity of Illegal Mineral excavated: - 4299.12 Ton taking conversion factor as

1.4 and 7984.08 Ton taking conversion factor as 2.6

d. Amount of Penalty imposed against mining units: - ¥ 9,89,000/- taking 1.4 as

conversion factor and Rs 18,36,339/ - taking conversion factor as 2.6.

e. Amount Deposited by the lessee: - In continuation to penalty imposed by

Department of Mines and Geology, Lessee has deposited amount of Rs 10,09,000/ -
against the amount calculated taking 1.4 as conversion factor. Further, lessee has
approached to Hon'ble High Court against the extra penalty imposed by taking 2.6
as conversion factor. Presently, stay on exceeded penalty has been awarded by the

Hon’ble court to the lessee vide order dated 07.01.2020.

26. Adequacy of the pollution control measures and monitoring of ambient air quality of
mining leases w.r.t air pollution so caused could not be conducted as mines were non-
operational. As mentioned earlier that mining operation was closed since 2020, as

such there were no substantial evidences observed at the site of recent mining activity.

B
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= "1 ML No. 06/1997

Figure 11 M.L. No. 06/1997

M/s Kanhaiva Lal Sharma, M L No. 07/1997

27. The mine under reference is running by the name of Sh. Kanahiyalal Sharma (ML No.
07/1997) which is located in Village- Gopalpura, Tehsil- Sujangarh, District Churu. It
was allotted by the Department of Mines and Geology on dated 21.02.1997. Presently,
the last valid consent to operate from Rajasthan State Pollution Control Board expired
on 31.01.2017 and lease has no valid EC. During the field visit of Joint Committee on
08.11.2023, it was observed that mine was non-operational on date. Also, as per
production figures received from Department of Mines and Geology, it is inferred that

no production and dispatch was carried out in the lease since year 2017.

28. During joint visit dated 21.06.2017 for investigation for writ no. 10207/2009, it was
observed that illegal mining had been carried out by the lessee. It was directed to AME
Churu by the joint committee to quantify the illegal mining and to act as per the
provisions of MMCR Act 2017. In compliance to this AME Churu had quantified the

illegal mining and made following observations: -

a. Area of Illegal mining: - 1767.85 sq mtr

b. Depth of the illegal Mining Pit: - 20 mtr

c. Quantity of Illegal Mineral excavated: - 49500 Ton taking conversion factor as 1.6

and 91928.20 Ton taking conversion factor as 2.6

d. Amount of Penalty imposed against mining units: - ¥ 1,13,85,000/- taking 1.4 as

conversion factor and Rs 2,11,43,186/ - taking conversion factor as 2.6.

e. Amount Deposited by the lessee: - In continuation to penalty imposed by
Department of Mines and Geology, Lessee has not deposited any amount as on
today and has approached to Hon’ble High Court against the penalty imposed.
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Presently, stay on penalty has been awarded by the Hon'ble court vide order dated
08.02.2018.

29. Adequacy of the pollution control measures and monitoring of ambient air quality of
mining leases w.r.t air pollution so caused could not be conducted as mines were non-
operational. As mentioned earlier that mining operation was closed since 2017, as

such there were no substantial evidences observed at the site of recent mining activity.

& rinoorar N egat M
C |1 (' §> Jhegat

SKETCH MAR OF MINING LEASE 07:97, INCLUDING ILLEGAL MINING PIT

ML No. 07/1997

Figure 12 ML No. 07/1997

4

ML No. 07/1997

Figure 13 ML No. 07/1897 from nearby road )/ @/,.
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M/s Shri Balaji Stone Crusher, Gopalpura, Sujangarh Churu

30. On the matter of air pollution by M/s Shri Balaji Stone Crusher located on Khasra no.
1054/ 669 in Village- Gopalpura, Tehsil- Sujangarh, District Churu, was also inspected
on 08.11.2023.

31. At present, it has valid Consent to Operate (CTO) from Rajasthan State Pollution
Control Board which is valid up to 31.05.2033 for the production capacity of 400 Tons
per day of stone grit.

32. Following pollution control measures were verified during the visit as per

Environment Protection Act, 1986:

S. Prescribed Standards On-site observations Complied/Not-
No. Complied
1. | Dust containment cum | Water sprinkling system Complied

suppression system for the | installed at strategic locations

equipment with plant and machinery
and found  operational
during visit
2. | Construction of wind | Wind breaking wall Complied
breaking walls constructed along both sides

of the dust conveyor with
sufficient height (up to the
drop point of chute at

conveyor)

3. Construction  of  the | Hard surfaced morram roads Complied
metalled roads within the | found within the premises

premises
4. Regular cleaning and | No build-up dust found on Complied
wetting of the ground |roads within the premises
within the premises and weitting of ground found
carried out by the industry
5. | Growing of a green belt | plantation norm of minimum Complied
along the periphery 33 % of converted area of land (PP was directed to
adhered to by the industry carry out dense

plantation in two rows
along the boundary wall

as the location of the

crusher is on main road)

o V" y@
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33. Ambient Air Quality Monitoring of the unit was previously carried out on 07.08.2023
by RSPCB and the parameters were found within limits. Copy attached as Annexure
H-1.

34. Ambient Air Quality Monitoring of the unit was again conducted by Rajasthan State
Pollution Control Board during joint visit and SPM exceeded the prescribed limit of
600 micrograms per cubic meter measured between 3 meters and 10 meters from any

process equipment of a stone crushing unit. Copy attached as Annexure H-2.

35. OTHER OBSERVATIONS:

a. Plant and machinery were found completely covered with G.I. sheets.

b. Boundary wall of sufficient height was found constructed around the crusher

premises.
c. Hopper & chute system was found on the dust conveyor.

d. Sign board showing the name, address and capacity of the stone crushing industry

was displayed at the entrance of the site.

e. Distance of stone crusher from the nearby not identified /notified residential area

is around 200 meters as per the letter of Revenue Department attached as

Annexure J.




M/s Jindal Stone Crusher, Gopalpura, Sujangarh, Churu
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36. On the matter of air pollution by M/Jindal Stone Crusher located on Khasra no. 669

in Village- Gopalpura, Tehsil- Sujangarh, District Churu, was also inspected on
08.11.2023.

37. At present, it has valid consent to operate from Rajasthan State Pollution Control

Board which is valid up to 31.05.2032 for the production capacity of 2,10,000 Tons per

annum of stone grit and dust.

38. Following pollution control measures were verified during the visit as per

Environment Protection Act, 1986:

S. Prescribed Standards On-site observations Complied/Not-
No. Complied
L Dust containment cum | Water sprinkling system Complied

suppression system for the | installed at strategic
equipment locations with plant and
machinery and  found
operational during visit
2. Construction of wind | Wind breaking wall Not-Complied
breaking walls constructed along one side of
the dust conveyor with
insufficient height
3. Construction  of  the | Hard surfaced roads found Complied
metalled roads within the | within the premises
premises
4. Regular  cleaning and | No build-up dust found on Complied
wetting of the ground |roads within the premises
within the premises and wetting of ground found
carried out by the industry
5. Growing of a green belt | plantation norm of Not-Complied
along the periphery minimum 33 % of converted

T
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area of land was not adhered

to by the industry

39. Ambient Air Quality Monitoring was conducted by Rajasthan State Pollution Control
Board during joint visit and SPM exceeded the prescribed limit of 600 micrograms
per cubic meter measured between 3 meters and 10 meters from any process

equipment of a stone crushing unit. Copy attached as Annexure H-3.

40. OTHER OBSERVATIONS:

a. Plant and machinery were found completely covered with G.I. sheets.

b. Boundary wall of sufficient height was found constructed around the crusher
premises. :

c. Hopper & chute system was found on the dust conveyor.

d. Sign board showing the name, address and capacity of the stone crushing industry
was displayed at the entrance of the site.

e. Distance of stone crusher from the nearby not identified / notified residential area

is around 200 meters as per the letter of Revenue Department attached as

Annexure J.
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Conclusions/Recommendations of the Joint Comnmittee

41,

As per site observations, it can be concluded that illegal mining has been carried out by the
lessees. However, as per the letter dated 10.11.2023 issued by Department of Mining and
Geology, Churu, no illegal mining has been attempted since 2017, Previously, panchnamas
were made for illegal mining outside the approved mining lease areas related to writ petition
no. 10207/2009. High court stay orders on penalties imposed are enclosed as Annexure D-5,

42. No illegal mining was found in the forest area (as per DFO, Churu letter dated 20.11.2023

annexed as Annexure M) and residential area (as per Revenue Department letter dated
20.11.2023 annexed as Annexure J). Illegal mining was carried out within the gauchar land.

43. Department of Mining and Geology shall vacate the stay order and collect the penalty

imposed on mining leases.

44. Department of Mines and Geology shall direct lessees for fencing around the periphery of

46.

47.

48.

mines.

. That the operation of mining leases with M. L. No. 06/97, 184/91 and 98/96 shall be subject

to the final decision pertaining to show cause notices issued from Department of Mines and
Geology, Churu, in respect to distances from forest land,

No channel for river flow or any other watercourse was found on site. Only a small channel
of soil erosion extending to few kilometres was found due to seasonal stream flow from
Gopalpura hill during occasional rainfall. Hence, no disruption of flow was found on site.
Also, as per letter dated 20.11.2023 from Revenue Depariment, the said stone crushers and
mining leases are not located in any river flow area and there is no mention of river drain in
that area as per revenue records (Annexure J).

As per BCMO, Sujangarh, Churu letter dated 10.11.2023(attached as Annexure K), no
significant number of patients of TB and Silicosis have been registered and under treatment.
Also, in order to improve the health conditions of people living in nearby vicinity of the
crushers and mining area, medical camps are being organized on regular basis by Department
of Medical and Health, Churu.

Show Cause Notices were issued to the crushers vide letters dated 16.11.2023 for non-
compliances observed and exceedance in the prescribed limits of SPM as per monitoring
report attached as Annexure I-1 and Annexure I-2, respectively. Project Proponents were
directed to submit reply within 10 days of the date of issuance of show cause notice, or else
suitable Environment Compensation will be imposed on the units. To which both units vide
their letter dated 24.11.2023 have submitted their reply along with photographs (Annexure
P-1 & Annexure P-2) regarding compliances made by them against the show cause notices
issued, which are yet to be verified. Further, both units have requested to conduct paid
monitoring vide same leiter along with verification.

e
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AME, Churu ADM, Sujangarh
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(Savits Dahiya) (Vijai
DFO, Churu Member Secretary, RSPCB
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.- Regional Office Sikar
m Rajasthan State Pollution Control Board
-._-......_ Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001
{%‘? Phone: 01572-248009
website: www.rpcb.nic.in
Registered

File No G(Mines)/1000/1325(1)/2011-2012/1267-1268
OrderNo  5014-2015/sikar/3322 Date: 11/09/2014
M/s Shyam Sunder Karwa

M.L. No.-184/91, Gopalpura

Tehsil : Sujangarh District : Churu

Sub:  Grant of Consent to Operate under section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981 for your Minor Mineral Mine at near Village-Gopalpura,
Tehsil-Sujangarh, District- Churu (M.L.No-184,/91 ).

Ref: (i) Your application dated 02/09/2014
(ii) Received on 03/09/2014

Sir, .
In view of the details submitted vide your above referred application/ documents, the
Consent to Operate under section 21(4) of Air (Prevention & Control of Pollution)
Act;1981is hereby granted for carrying mining activities. This consent is subject to the
following stipulations:-
1 That this consent is being granted in favour of M/s. Shyam Sunder Karwa, a Mine
of Minor Mineral having M.L.N0o-184/91in an area measuring 1.0000
Hectares at/near Village-Gopalpura ,Tehsil-Sujangarh,District-Churu.

2 Thatthis consent is valid for a period from 11/09/2014 t0 31/08/2017

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity
1 STONE BALLAST 63937.0000 TPA

4 That you shall achieve following standards in ambient air in mine area / mining

activities.
Pollutant Standards for Ambient Air Standards for mining activity

» 3
SPM 500 pg/M SPM = 600 pg/M>
SO2 120 pg/M3

(To be measured between 3 to
NOx 120 pg/M? 10 meters from mining
tivi

co 5000 pg/M? activity)

o e y @
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Regional Office Sikar

Rajasthan State Pollution Control Board

WW Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001
R Phone: 01572-248009.
W website: www.rpcb.nic.in
Registered
File No G(Mines)/1000/1325(1)/2011-2012/1267-1268
OrderNo  »014-2015/5ikar/3322 Date: 11/09/2014
5 That your mining will not intersect the Ground Water Table during the consent

period and the permission from the Central Ground Water Authority shall be
obtained for intersection of Ground Water Table/ abstraction of ground water, if
any and submit a copy of the same to the Board.

That this Consent to Operate is for mining / processing / beneficiation of product
as mentioned above in M.L.No.-184/91 and a separate Consent to Operate is
required to be obtained for any other Mineral mining/ processing/ beneficiation
Plant/process if any and for any addition/ modification/ alteration or change in

- process.

7

10

That unit shall not exceed production capacity 63937 TPA without prior
Enviropnment Clearance & comply with the MOEF,GOI notification dated
09-09-2013.

That lease shall not extract the mineral more than year wise quantity
mentioned in the approved mining plan without obtaining prior consent
from the board and its compliance must be ensured.

That the lessee shall develop plantation in atleast 33% of the total lease
area to maintain Ambient Air Quality around the mine and the action
plan for plantation (as per the mining plan/eco friendly mining plan)
shall be implemented. '

That the lessee should check the water channels in the mining lease area

" and clear/clean them before the rains start. Water should flow in its

11

12

13

natural path and there should be no obstruction created by way of
mining activities.

If diversion of water channels becomes necessary due to availability of
mineral in lease area at a particular location only, new drains following
the contours be constructed by the lessee, so that water flows
un-obstructed to main water bodies/ponds/tanks/natural reservoirs.

The overburden should not be dumped in such a manner that it flows
with water in the nearly tanks, reservoirs and ponds etc. the lessee
should dump the overburden in such a manner that it does not get
washed away to the nearby water tanks and lakes etc. during the rainy
season.

That grant of consent shall not absolve the project proponent from
making compliance of other statutory obligations prescribed under any
other law or directions of courts or any other instrument for the time
being in force.

%L{C/k{” y @
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* Regional Office Sikar

. Rajasthan State Pollution Control Board
m Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001
‘E"‘w" Phone: 01572-248009

website: www.rpcb.nic.in

Registered

File No G(Mines)/1000/1325(1)/2011-2012/1267-1268

OrderNo »014-2015sikar/3322 Date: 11/09/2014

14 That all other general conditions enclosed as Annexure shall be strictly complied
with.

15 That this Consent is subject to the conditions as stated above and general
conditions as stated in Annexure. Further, the mining unit will comply with the
provisions of the Air (Prevention & Control of Pollution) Act, 1981 and any such
conditions as may be specified from time to time by the State Board under the
provisions of the aforesaid Act.

16 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The
sole and ‘complete responsibility, to comply with the conditions laid down in all
other laws for the time-being in force, rests with the industry/ unit/ project
proponent.

17 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be

instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.

Encl: As Above

ﬂ/fﬁy Yours sincerely

r"7;7‘@:?gional Officer
Copy To:- T

1 Master File. %
&%gional Officer
\/ : N
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Regional Office Jhunjhnu

Rajasthan State Pollution Control Board

CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
P
L T 4 Phone: 01592-295461Fax: 01592-295461

Revised Consent

File No F(Mines)/Churu(Sujangarh)/1326(1)/2011-2012/511-512

OrderNe  5023-2024/Jhunjhnu/5517 Date:  18/09/2023

Unit Id : 32,191
M/s Banwari Lal S/o Shiv Chand Rai Jhuria

M. L. No.- 98/96, Gopalpura

Tehsil : Sujangarh District : Churu

E-Mail : banwarilal49@gmail.com

Sub:  Grant of Consent to Operate under Section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981for your Minor Mineral Mine at near Village-Gopalpura,
Tehsil-Sujangarh, District- Churu (M.L.No-M.L. No.- 98/96 ).

Ref: (i) Your application dated 15/09/2023
(ii) Received on 15/09/2023

Sir,

In view of the details submitted vide your above referred application/ documents, the

Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution)

Act,19811is hereby granted for carrying mining activities. This consent is subject to the

following stipulations:-

1 That this consent is being granted in favour of M/s. Banwari Lal S/o Shiv Chand
Rai Jhuria, a Mine of Minor Mineral having M.LNo-M.L. No.- 98/96in an area
measuring 0.5000 Hectares at/near Village-Gopalpura
,Tehsil-Sujangarh,District-Churu.

2 That this consent is valid for a period from 15/09/2023 to 31/08/2028

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity
1 STONE BALLAST 30000.0000 TPA

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.

Page 1 of 4
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Regional Office Jhunjhnu

Rajasthan State Pollution Control Board

CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
-
E‘é"—gﬁ Phone: 01592-295461Fax: 01592-295461
S\

Revised Consent
File No F(Mines)/Churu(Sujangarh)/1326(1)/2011-2012/511-512
OrderNo  5023-2024/Jhunjhnu/5517 Date:  18/09/2023
Unit Id : 32,191

5 That this consent to establish/consent to operate is only for carrying out mining of

6

10

11

12

13

mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

That the occupier/operator of the mine shall ensure that all the
conditions imposed in the Environmental Clearance granted by the DEIAA
vide letter no.F()/DEIAA/CHURU/EC/ 2016/215dated 31.05.2016 shall
be strictly complied with.

The lease holder shall get the EC issued by the District Environment
Impact Assessment Authority (DEIAA), reappraised from the State
Environment Impact Assessment Authority (SEIAA) within one year (ie.
by 27.04.2024).

That unit shall not exceed production capacity 30000.0000 TPA without
prior Environment Clearance & comply with the MOEF, GOI notification
dated 09-09-2013.

That lessee shall not extract the mineral more than quantity mentioned in
approved mining plan and also not extract the mineral without prior
obtaining consent to operate from the Board.

That the lessee shall develop plantation in at least 33% of the total lease
area to maintain Ambient Air Quality around the mine and the action plan
for plantation (as per the mining plan/eco friendly mining plan) shall be
implemented.

That the lessee should check the water channels in the mining lease area
clear/clean them before the rains start. Water should flow in its natural
path and there should be no obstruction created by way of mining
activities.

That the lessee should check the water channels in the mining lease area
and clear/clean them before the rains start. Water should flow in its
natural path and there should be no obstruction created by way of mining
activities.

If diversion of water channels becomes necessary due to availability of
mineral in lease area at a particular location only, new drains following
the contours be constructed by the Ilessee, so that water flows
un-obstructed to main water bodies/ponds/tank /natural reservoirs.

Page 2 of 4
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Regional Office Jhunjhnu

S Rajasthan State Pollution Control Board
fera—— CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
‘-\ﬁ%‘v’ Phone: 01592-295461Fax: 01592-295461
Revised Consent

File No F(Mines)/Churu(Sujangarh)/1326(1)/2011-2012/511-512

OrderNo 5023-2024/Jhunjhnu/5517 Date: 18/09/2023

Unit Id : 32,191

14 The overburden should not be dumped in such a manner that it flows
with water in the nearby tanks, reservoirs and ponds etc. the lessee
should dump the overburden in such a manner that it does not get
washed away to the nearby water tanks and lakes etc. during the rainy
season.

15 That grant of consent shall not absolve the project proponent from
making compliance of other statutory obligations prescribed under any
other law or directions of courts or any other instrument for the time
being in force.

16 That unit shall not manufacture any banned plastic products and Single
Use Plastic (SUP) items, which are banned vide Ministry of Environment,
Forest and Climate Change (MOEF&CC), Government of India notification
dated 12/08/2021.

17 That you shall ensure compliance of H.0. Order dated 26.07.2023
regarding plantation either by carrying out plantation in 33% area of
lease or by depositing required amount in the Forest Department
Government of Rajasthan.

18 That this revised consent letter shall supercede the earlier consent letter no
F(Mines)/Churu(Sujangarh)/1326(1)/2011-2012/507-508 dated 15/09/2023 '

19 That all other general conditions enclosed as Annexure shall be strictly complied
with.

20 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may

be specified from time to time by the State Board under the provisions of the
aforesaid Act.

21 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

22 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.
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Regional Office Jhunjhnu

Rajasthan State Pollution Control Board

. CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu

N

e Phone: 01592-295461Fax: 01592-295461
|

Revised Consent

File No F(Mines)/Churu(Sujangarh) /1326(1)/2011-2012/511-512

OrderNo 5023-2024/Jhunjhnu/5517 Date:  18/09/2023

Unit Id : 32,191

23 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all

other laws for the time-being in force, rests with the industry/unit/project
proponent.

Encl: As Above

Yours sincerely,

Regional Officer

(A):  Copy To:-
1 Master File.

Regional Officer
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Regional Office Jhunjhnu
— Rajasthan State Pollution Control Board
] CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
‘gﬁ%ﬁ Phone: 01592-295461Fax: 01592-295461

File No G(Mines)/1000/1324(1)/2011-2012/509-510
Order No

Revised Consent

2023-2024/Thunjhnu/5518 Date: 18/09/2023

Unit Id : 32,158

M/s Jindal Stone Crushing Company

M. L. No.- 06/97, Gopalpura

Tehsil : Sujangarh District : Churu

E-Mail : jindalstonecrushing@gmail.com

Sub:

Ref:

Sir,

Grant of Consent to Operate under Section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981for your Minor Mineral Mine at near Village-Gopalpura,
Tehsil-Sujangarh, District- Churu (M.L.No-M.L. No. 06/97 ).

(i) Your application dated 08/09/2023
(ii) Received on 08/09/2023

In view of the details submitted vide your above referred application/ documents, the

Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution)

Act,1981is hereby granted for carrying mining activities. This consent is subject to the

following stipulations:-

1 That this consent is being granted in favour of M/s. Jindal Stone Crushing
Company, a Mine of Minor Mineral having M.L.No-M.L. No. 06/97in an area
measuring 1.0000 Hectares at/near Village-Gopalpura
,Tehsil-Sujangarh,District-Churu.

2 That this consent is valid for a period from 08/09/2023 to 31/08/2028

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity
1 MASONARY STONE 32292.0000 TPA

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.
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Regional Office Jhunjhnu

Rajasthan State Pollution Control Board

ohdesan. .. CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
ﬁ==#= Phone: 01592-295461Fax: 01592-295461
Revised Consent
File No G(Mines)/1000/1324(1)/2011-2012/509-510
OrderNe 453 2024/Jhunjhnu/5518 Date: 18/09/2023
Unit Id : 32,158
5 That this consent to establish/consent to operate is only for carrying out mining of

6

10

11

12

13

mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

That the occupier/operator of the mine shall ensure that all the
conditions imposed in the Environmental Clearance granted by the SEIAA
vide letter no.F1(4)/SEIAA/SEAC-Raj/Sectt/Project/Cat.1(a) B2(...)14-15
dated 22.03.2016 shall be strictly complied with.

That wunit shall not exceed production capacity 32292.0000 TPA without
prior Environment Clearance & comply with the MOEF, GOI notification
dated 09-09-2013.

That lessee shall not extract the mineral more than quantity mentioned in
approved mining plan and also not extract the mineral without prior
obtaining consent to operate from the Board.

That the lessee shall develop plantation in at least 33% of the total lease
area to maintain Ambient Air Quality around the mine and the action plan
for plantation (as per the mining plan/eco friendly mining plan) shall be
implemented.

That the lessee should check the water channels in the mining lease area
clear/clean them before the rains start. Water should flow in its natural
path and there should be no obstruction created by way of mining
activities.

That the lessee should check the water channels in the mining lease area
and clear/clean them before the rains start. Water should flow in its
natural path and there should be no obstruction created by way of mining
activities.

If diversion of water channels becomes necessary due to availability of
mineral in lease area at a particular location only, new drains following
the contours be constructed by the lessee, so that water flows
un-obstructed to main water bodies/ponds/tank /natural reservoirs.

The overburden should not be dumped in such a manner that it flows
with water in the nearby tanks, reservoirs and ponds etc. the lessee
should dump the overburden in such a manner that it does not get
washed away to the nearby water tanks and lakes etc. during the rainy
season.
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Regional Office Jhunjhnu

_ Rajasthan State Pollution Control Board
= CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
P

? Phone: 01592-295461Fax: 01592-295461
/2

Revised Consent

File No G(Mines)/1000/1324(1)/2011-2012/509-510

OrderNo  5023-2024/Jhunjhnu/5518 Date: 18/09/2023

Unit Id : 32,158

14 That grant of consent shall not absolve the project proponent from
making compliance of other statutory obligations prescribed under any
other law or directions of courts or any other instrument for the time
being in force.

15 That unit shall not manufacture any banned plastic products and Single
Use Plastic (SUP) items, which are banned vide Ministry of Environment,
Forest and Climate Change (MOEF&CC), Government of India notification
dated 12/08/2021.

16 That you shall ensure compliance of H.0. Order dated 26.07.2023
regarding plantation either by carrying out plantation in 33% area of
lease or by depositing required amount in the Forest Department
Government of Rajasthan.

17 That this revised consent letter shall supercede the earlier consent letter no
G(Mines)/1000/1324(1)/2011-2012/505-506 dated 15/09/2023

18 That all other general conditions enclosed as Annexure shall be strictly complied
with.

19 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may

be specified from time to time by the State Board under the provisions of the
aforesaid Act.

20 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

21 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be

instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.
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Regional Office Jhunjhnu

Rajasthan State Pollution Control Board

CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
o e~
Nt P Phone: 01592-295461Fax: 01592-295461
|

Revised Consent

File No G(Mines)/1000/1324(1)/2011-2012/509-510

OrderNo  5023-2024/Jhunjhnu/5518 Date: 18/09/2023

Unit Id : 32,158
22 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the time-being in force, rests with the industry/unit/project
proponent.

Encl: As Above
Yours sincerely,

Regional Officer

(A):  Copy To:-
1 Master File.

Regional Officer
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Regional Office Sikar

‘—

L Rajasthan State Pollution Control Board

Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001

Seas Phone: 01572-248009
: “w website: www.rpcb.nic.in
Registered

File No F(Mines)/Churu(Suiangarh)/6 (1)/2009-2010/1835-1836

OrderNo  513.2014/Sikar/3038 Date: 13/02/2014

M/s Kanhiyalal Sharma S /o Pitharam Sharma
Village-Gopalpura

Tehsil : Sujangarh District : Churu

sub: Grant of Consent to Operate under section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981for your Minor Mineral Mine at near Village-Gopalpura,
Tehsil-Sujangarh, District- Churu (M.L.No-7/97).

Ref: (i) Your application dated 03 /02/2014
(ii) Received on 05/02/ 2014

Sir,

In view of the details submitted vide your above referred application/ documents, the

Consent to Operate under section 21(4) of Air (Prevention & Control of Pollution)

Act,1981is hereby granted for carrying mining activities. This consent is subject to the

following stipulations:-

1 That this consent is being granted in favour of M/s. Kanhiyalal Sharma S/o
Pitharam Sharma, a Mine of Minor Mineral having M.L.No-7/97 at/near
Village-Gopalpura “Tehsil-Sujangarh,District-Churu.

2 That this consent is valid for a period from 13/02/2014 to 31/01/2017

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity
1 STONE BALLAST 6416.0000 TPA

4 That you shall achieve following standards in ambient air in mine area / mining

activities.
Pollutant Standards for Ambient Air Standards for mining activity
3

SPM 500 pg/M SPM = 600 pg/M®

S02 120 pg/M3
(To be measured between 3to

NOx 120 pg/M? 10 meters from mining
activi

co 5000 pg/M? ctivity) J

3
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Regional Office Sikar

Rajasthan State Pollution Control Board

\N‘v Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001
Nt Phone: 01572-248009
N website: www.rpch.nic.in

Registered

File No F(Mines)/Churu(Sujangarh)/6(1)/2009-2010,/1835-1836

OrderNo  5013-2014/Sikar/3038 Date: 13/02/2014

5 That your mining will not intersect the Ground Water Table during the consent
period and the permission from the Central Ground Water Authority shall be
obtained for intersection of Ground Water Table/ abstraction of ground water, if
any and submit a copy of the same to the Board.

6 That this Consent to Operate is for mining / processing / beneficiation of product
as mentioned above in M.LNo0.-7/97 and a separate Consent to Operate is
required to be obtained for any other Mineral mining/ processing/ beneficiation
Plant/process if any and for any addition/ modification/ alteration or change in
process.

7 That the lessee shall develop plantation in atleast 33% of the total lease
area to maintain Ambient Air Quality around the mine and the action
plan for plantation (as per the mining plan/eco friendly mining plan)
shall be implemented.

8 That the lessee should check the water channels in the mining lease area
and clear/clean them before the rains start. Water should flow in its
natural path and there should be no obstruction created by way of
mining activities.

9 If diversion of water channels becomes necessary due to availability of
mineral in lease area at a particular location only, new drains following
the contours be constructed by the lessee, so that water flows
un-obstructed to main water bodies/ponds /tanks/natural reservoirs.

10 The overburden should not be dumped in such a manner that it flows
with water in the nearly tanks, reservoirs and ponds etc. the lessee
should dump the overburden in such a manner that it does not get
washed away to the nearby water tanks and lakes etc. during the rainy
season.

11 That grant of consent shall not absolve the project proponent from
making compliance of other statutory obligations prescribed under any
other law or directions of courts or any other instrument for the time
being in force.

12 That lease shall not extract the mineral more than year wise quantity
mentioned in the approved mining plan without obtaining prior consent
from the board and its compliance must be ensured.

13 That unit shall not exceed production capacity 6416 TPA without prior
Environment Clearance & comply with the MOEF,GOI notification dated
09-09-2013. :

14 That you shall submit the approved mining plan within 2 months time &
its compliance must be assured.

Paje. 35,
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Regional Office Sikar

Rajasthan State Pollution Control Board

i‘@: Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001
W " Phone: 01572-248009
& website: www.rpcb.nic.in
Registered

File No F(Mines)/ Churu(Sujangarh)/6(1) /2009-2010/ 1835-1836

OrderNo  5413.2014/Sikar/3038 Date: 13/02/2014
15 That all other general conditions enclosed as Annexure shall be strictly complied
with.

16 That this Consent is subject to the conditions as stated above and general
conditions as stated in Annexure. Further, the mining unit will comply with the
provisions of the Air (Prevention & Control of Pollution) Act, 1981 and any such
conditions as may be specified from time to time by the State Board under the
provisions of the aforesaid Act.

17 That the grant of this Consent to Operate s issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The
sole and complete responsibility, to comply with the conditions laid down in all
other. laws for the time-being in force, rests with the industry/ unit/ project
proponent.

18 That the gramt of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder. ‘

Encl: As Above

Yours sincerely
ﬂ%‘c iv Regional Officer [
Copy To:- ale B
1 Master File.
Regional Officer
Page 3 0of 3
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abowe Gﬁgunsnom’n%xm and EIA/EMR report to them and extend full cooperation to the
The ro'lch) by turnishing the requisite data/information /monitoring reports.
project  proponent  shal] submit six monthly reports on the status ol the
the  RPCR

vrsrana and Mok, Regional Office, Lucknow.

. A copy o ole o . .
- fl';)) of 1}]‘1‘3 clearance letter will be marked to the concerned Panchayat/local NGO. if
Th -;{O;g‘g om suggestions/representations were received while processing the prOposa_l.

B RIR A S]’?‘Il display a copy of the clearance letter at the Regional Office. District
Industry Center and Collectar/Taheildnds oo By Tl

P anue W comply with any of the conditions mentioned above

(]):) gl;xs clearance and attract action under the provisions of Environment (Protection) Act.

. The above conditions will be enforced. inter alia
Woater Palluion VB Caviteal o Dallatona b s T .
Pollution) Act. 19817 the Environment (Protection) Act, 1986 and the Public [iability

Insurance Act. 1991 (all amended till date) and notifications. Office Memorandum issucd

ar} § l 3 . . 3 180 > {16 x P 4§ 31, \. fa

d rules made hereunder and also any other orders passed by the Honb'le Supreme Court

of India/High Court of Rajasthan. and any other Court of law relating 10 the Quhioes

may result in withdrawal

under the provisions of the

. The PP shall ensure advertising in at least two local news papers widely circulated in the
region. one of which shall be in vernacular language that. the project has b " : L L »I~n’d ?L
environmental - clearance and copies of the clearance letters . Lm aceor ;Ld
DEIAA.Churu. State Pollution Control Board and mav ate- 1. S d““ a a‘.]ablc with
i’ioalni; at \}«:w»g..rpc;ir.nic.in’.‘"i'im auverusement sh-a{'!; hL ‘Iw;tgic{év\;élhh';jl;“7(";; ey e o
the date of issue of the environmental clearance and a copy shall also “’»‘“ﬁ\ ca) days [rom
SEIAA/DEIAA. Rajasthan. and Regional Office. Yaipur 01:'”;. ‘ }; ’dfu be forwarded 1o the

1ces such as the approvale o © Board. v
o U approy als fo SOrdpe of A L.

‘ ) R R
- W Ut i T

A SRS PRR G I 1

T A

T e SPY e

Forest Conservation Act. 1980 and Wildlife (P*'Oicctj(m) N L i\ii Aviation Department.
as may be applicable. by PP from the competeny authoripy 1972 ete shall be o btained.
. These stipulations Would also be enforeed amun&:‘\:i th‘-"
Water (Prevention and Control of Pollution) A T -

==l e

O hevpe. i .
.ﬁ th"l S Ung!m-* lht‘ PHOS futinme b
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‘

State Level Environment Impact Assessment Authority, Rajasthan
4, Institutional Area, Jhalana Doongri, Jaipur-302004
. Phone: 0141-2705633, 2711329 Ext. 361 )
No. F1 (4)/SEIAA/SEAC-Raj/Sectt/Project/Cat. 1(@)B2 (-------)14-15 Jaipur, Dated: 2 2 M AR ZU’ é

Sub: Environmental Clearance for mining leases under EIA notification 2006,

This has reference to your application seeking environmental clearances listed against your
name in the table 1 below under EIA Notification 2006 for the mining project. The proposal has
been appraised as per prescribed procedure in the light of provisions under the EIA Notification
2006 on the basis of the mandatory documents enclosed with the application viz. the questionnaire,
EIA, EMP and additional clarifications furnished in response to the observation of the State Level
Expert Appraisal Committee Rajasthan,

S. | File Catego | Name of Project Details of Mine Project | Water | Fue | Enviro | CSR Green Budget

No | No. |ry /| Propo Cost | Requi |[1& | nment |/ESR | Bel ary

Item nent remen | Ene | Manag | Activit | Plantatio | Breaku
@‘, no.(in & rgy: | ement | ies n p for
Schedu Sourc | = Plan Labour
le) e
i 2 3 4 5 6 7 8 9 10 11 12
1 3410 | B2 Sh. Nathu Ram Mineral: timestone Rs. 49 |3 80 | 50,000 | 50,000 [ 30,000/- | 30,000
' Suthar S/0 Shri M.L.No. : 69/2011 Lac KLD | LPD |/~ Per|/- Per | PerYear |/- Per
Chana Ram Suthar- | Area : 4 Ha, Year | Year Year
R/O Village Khasra No. :
Hariyadhna Tehsil | Village: Hariyadhna
Bilara Distt. Tehsil: Bilara
Jodhpur (Raj.) District: Jodhpur
(Raj.} _
Production Capacity:
74509 TPA. : )
Z {3447 | B2 Sh Ranveer Singh | Mineral; Limestone | Rs, 60 | 4 80 | 50,000 | 50,000 | 30,000/~ | 30,000
' .| 8/0 Shri Madan Mine . Lac KLD |LpD |/ Per|/- DPer|PerYear | /- Per
Singh R/O Village: | M.L.No. : 169/2002 Year | Year Year
Hariyad Tehsil ‘Area :4.80 Ha,
Bitara Distt, Khasra No. 200
@ Jodhpur (Raj.) Village: Sinla
: Tehsil: Jaitaran
District: Pali{Raj.)
Production Capacity:
72700 TPA I
3 | 3789 | B2 Sh Daevendra Patel | Mineral: Rs. 15| 1,75 -] Ont 1 40,000 | 50,000 | 8,000/- 40,000
S/O ShriSajian Raj | Rhoylite(Masonary . | Lac KLD |y /- Per|/- Per|PerYear |/- Per
Patel R/0 39, Stone) | Hsd | Year Yeai * | Year
Green Park Pali M.L.No. : 99/95 | Fue
! Area: 1Ha. 5
Distt. Pali (Raj) | khasra No. : 700 | witk
Village: Manihart Be -
Tehsil:Pali : | req ("
District: Pali, Raj, | vire
Production Capacity: 1d
20000 TPA . N J

i

Q-
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1713179 |82 | smt. Paraketi Romt T
W/o Sa;?km Roat m‘:‘za‘{“"afbe! Rs. 695 180 [ 1,00,0 | 1,00,00 [ 30,000/~ | 30,000
b -t.No.: 08/08 Lac KLD | ipp | 00/- 0/~ Per'| Per Year | /- Per
Mahaveer Roat Area: 1Ha... Per Year Year
R/O Babarmal - Kha’sr‘a\No, : | Year
Tehsil Sarada }/il:‘;gie: Babarmal
o end ehsil: Sarada
(D;:t) Udaipur District: Udalpur Raj.
8 Production Capacity:
105000 TPA
18 13434 | B2 M/S Bhivraj Stone | Mineral: Sandstone | Rs, 40 | 3 150 | 50,000 | 50,000 | 30,000/~ | 30,000
Art C/Osh. Prem | Q.L.No.:13/11 Lac KLD |ipD |/~ Per|/< Per|PerYear |/- Per
Singh S/OSh. | Area: 4 Ha. Year | Year Year
Bhilk’Singh R/O Ki‘wasra No. :‘
Badli Tehsil & Village: Badli
L Tehsil: Jodhpur
D'St.t' :Jodhpur District: Jodhpur Raj.
(Raj.) Production Capacity:
35770 TPA
@ 3470 | B2 Sh. Ranjeet Singh Mineral: Masonry Rs. 33 |2 80 | 50,000 | 50,000 | 30,000/~ | 30,000
' $/0 sh. Gopal Stone - La¢ KLD |ipp |/- Per|/- Per| PerYear /-’ Per
Singh R/O Village | M-LNo.:113/2006 Year | Year Year
Nosal Tehsil :;er:aijga:
Kishangarh Distt.” Village: Bargaon
Ajmer (Raj.) " | Tehsil: Kishangarh
District: Ajmer Raj.
Production Capacity:
83000.TPA
20 | 2991 | B2 Sh. Virma Ram Mineral: Masonry Rs. 272 100 | 50,000 | 50,000 | 30,000/- 10,000
$/O ShBhoma Ram | Stone " 3 Lac KLD |pD | /- Per|/- Per| PerYear /—’ Per
R/0 Village M.L.No. :'30/08, Year Year Year
; . Area: 1Ha.. :
Khejarli Kalla,
e . Khasra No. :.
Vishnoiyo Ki Dhani Village: Agolai
*| Tehsil Luni Distt.” | Tensil: Shergarh
Jodhpur (Raj.} District: Jodhpur Raj.
. Production Capacity:
@;l’” / ] 67493 TPA v
e 5179 | B2 M/S Jindal Stene | Mineral: Masonry Rs. 20 | 8 300 | 50,000 | 40,000 | 20,000/~ | 25,000
N Crushing Company | Stene . Lac KLD | 1pD /- Per| /- Per | PerYear /-, Per
\\4 R/o Gopalpura M.L.No.: 06/97 o R Year | Year Year
- e Area: 1 Ha. o et )
A ERSIESHIaREaT Khasra No. : 679 & :
Distt. Churu (Raj.) | vs age: Gopalpura
Tehsil: Sujangarh
District: Chury, Raj.
Production  Capacity:
(13229274 >

S~ —

3. The SEAC Rajasthan after due considerations of the relevant documents submitted (by the project
proponents) and additional clarifications/documents furnished . regarding to it have recomuiended for
Environmental Clearance with certain stipulations. The SEIAA Rajasthan after considering the individual
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proposals and fecommendations of the SEAC Rajasthan hereby accord Enwronm;:n;al Cleaiince 0 thg,
projects listed jn the Table- above as per the provisions of Eneronment? mpact d Ssezs_n'qem\
Notification 200¢ and its subsequent amendments, subject to strict com;‘)har{cc of the terms agR §on. f!;lf)ns

regarding water requirement source, Fuel, Energy requirement, prOViS{OH for EMP, CSR,/ ESR actiy lhies,

Green belt/Plantaton and Budgetary Provision for labour as mentioned in the Table-1 against tl?e name of
the project Proponent and ajgq subject to strict compliance of the term and conditions as follows:

A SPECIFIC CONDITIONS
1.

Consent to Establish and Operate should be obtained from RPCB before starting production from the
mine,

2. This Environment Clearance (EC) is granted (o the project proponent for the mining lease as per
details Mmentioned against that name in the Table-1 above,

3. That the PP shqy comply with all the applicable provisions mentioned in the MoEF and CC Office
Memorandum, dated 2414 June, 2014 and 244 December, 2014.

. That the grant of this E.C. is issued from the environmental angle only, and does not absolve the

- Project proponent from the othey Statutory obligations prescribed under any other law or any othfer
instrument i force. The sole and complete responsibility, to comply with the conditions Jajg down in
all other laws for the time-being in force, rests with the industry / unit / project proponent. Any appeal

against thig environmenta| clearance shall lie with the National Green Tribunal, if preferred, within 3

period of 30 days as prescribed under section 16 of the National Green Tribunal Acy, 2010,
5. As stated by the PP, the total water requir j

mentioned against the name of the Project Proponent in Cof no.-7 Necessary permission shall be
taken from CGwa for withdrawa] Project Py

Oponent of groynd water,
6. As envisaged, the PP shall invest the amount as mentioned jp Col- 9 of Table no — 1 against the

name of Project Proponent towards annya] recurring cost for implementing the Environment
Management Plan. ‘

Further, for ESR/CS.R. The amount as mentioned in Col- 10 Table no-
Proponent (towards anpua] recurring cost) shaj] be kept carmarked for

45

10. Occupational health ang safety of mine laboyy shall be given the hi
H. Budgetary Provision of Amount as mentioned in Co] — 12 of Table o-1 against the name of
Project Proponent Per annum for the laboyrs working in the Mine for a) necessary infrastructure

ot ity, sanit king, along witp safe drinking water,

ical camps, and toilets for women, créche for infants should e made and submitted tq RPCB, ‘

Jaipur at the time of CTE/CTO. The housing facilities ang Group Insurance should be brovided. for [

mining labours, ' Sl P

12. ‘Topsoil shall pe stacked temporarily at earmarked sites only and it should not be kept unutilized for 5

period more than three years; it should be used for Iaqc{ reclamation and plantation in mined out
areas. i ' bS58

P
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13.

14,

15,

16.

17.
18,

19,

20.

21.

22.

23.

-24.

Ihe 'proiect propo. y rai w
ponent Shall €nsure 1llat Nno hat » '
e : ti l atural water course / water bOd) Sh u ¢

Th . , .
wi;&?ﬁ? Shou.ld be dUmged at designated site as per approved Mining Plan on noti-mineralized land
iéssee vaT?)S/eQ area (;_I:' outside lease area at land provided by district authority or occupied by the
» uarry Liscence holder. The height of the d hall b the approved mining plan
and toe of the dump sho g ¢ dump shall be as per the appr gp

T : uld have retaining wall. - :
. ;r;)enlches height, width and slope shall be maintained as per the MMR 1961 or the DGMS
val.

Garland draing; settling tanks and check dams of appropriate size, gradient and length shall be
cons@cted both around the mine pit and over burden dumps and sump capacity should be designed
keeping 50 % safety margin over and above peak sudden rainfall (based on 50 years data) and

-maximum discharge in the area adjoining the mine site. Sump capacity should also provide adequate

pits, which should be constructed at the corners of the garland drains and de-silted.
Drills shall either be operated with dust extractors or equipped with water injections system.

As envisaged, plantation shall be raised in an area of 33% of total area including green belt in the
safety zone around the mining lease by planting the native species around ML area, OB dumps,
backfilled and reclaimed around water body, roads etc. or outside lease area in consultation with the
Gram Panchayat or Forests Department.In the coming rainy season. v
Regular water sprinkling should be carried out in critical areas prone to air pollution and having high
levels of SPM and RSPM such as haul roads, loading and unloading points and transfer points. It
should be ensured that the Ambient Air Quality parameters conform to the norms prescribed by the
CPCB.

Data on ambient air quality dnd stack emissions should be submitted to Rajasthan State Pollution
Control Board once in six months, carried out by MOEF/NABL/CPCB/RPCB/Govermnment approved
lab. ' :

Blasting operation should be carried out only during the daytime with safe blasting paratmeters.

The project proponent shall all take due- care to protect the existing Flora and Fauna. Utmost
precaution shall be taken to conserve wildlife. '

No further expansion or modification in the plant shall be carried out without the approval of the
SEIAA, Rajasthan. In case of deviation or alterations in the project proposal from those submitted to
this authority for clearance, a fresh reference shall be made to the authority to assess the adequacy of
the conditions imposed and to add additional environmental protection measures required, if any.
‘Applicant shall also take prior environment clearance under aravalli notification dated 07-05-1992 if
applicable {District-Alwar). :

'GENERAL CONDITIONS

. Any change in mining téghnology/séopé of working shall not be made without prior approval of the

Any change in the calendar plan including excavation, quantum of mineral and waste shall not be
made. : "k maa , v .

Periodic monitoring of ambient air quality shall be camied out for PMyo, PM,5, SPM, SO, and NO,
monitoring. Location of the stations (minimum 6) shall be decided based on the meteorological data,
topographical features and environmentally and ecologically sensitive targets and frequency of
monitoring shall be decided in consultation with the Rajasthan State pollution Control Board
(RPCB). Six monthly reports of the data:so collected shall be re

_ ; i gularly submitted to the
RPCB/CPCB including the MoEF, Regional office, Lucknow, :

~

S &
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10.
11.
12.
13,

14,

15.

16.

17.

18.

Measures shall be taken for control of noise levels below 85 dBA in the work environment. Worker,
engaged in operations of HEMM etc. shall be provided with earplugs/muffs.

Industrial waste water (workshop and waste water from the mine) shall be properly collecteq &
treated so as to conform to the standards prescribed under GSR 422 (E) dated 19th May’ 93 and 3 Ist
December 1993 (amended to date). Oil and grease trap shall be installed before discharge.

Personnel working in dusty areas shall wear protective respiratory devices they shall also pe
provided with adequate traming and information on safety and health aspecis. '
Occupational health surveillance program of the workers shall be undertaken periodically to observe
any contractions due to exposure to dust and take corrective measures, if needed.

The funds earmarked for environmental protection measures shall be kept in Separate account and
shall not be diverted for other purpose. Year wise expenditure shall be reported to the RPCB and the
Regional office of MoEF located at Lucknow,

The RPCB and MoEF, Regional Office, Lucknow shall monitor compliance of the stipulated

data/information/monitorin g reports, .

The project proponent shall submit six monthly reports on the status of the implementation of the
stipulated environmental safeguards to the RPCB, CPCB and MoEF, Regional Office, Lucknow -

A copy of the clearance letter will be marked to the concerned Panchayat/local NGO, if any, from ;«) )

The RPCB shall display a copy of the clearance letter at the Regional Office, District Industry
Center and Collector/Tehsildar’s office for 30 days.

Failure to comply with any of the conditions mentioned above may result in withdrawal of this
clearance and attract action under the provisions of Environment (Protection) Act, 1986,

The above conditions will be enforced, inter alia, under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974 the Air (Preventicn & Control of Pollution) Act 1981, the

and copies of the clearance letters are available wiih SEIAA, Rajasthan and the Rajasthan State
Pollution Control Board and may also be seen on the website of the Board at www.rpcb.nic.in. The
advertisement shall be made within 7(seven) days from the date of issue of the environmental
clearance and a copy shall also be forwarded to the SEIAA, Rajasthan and Regional Office, :
Jaipur(S) of the Board. - _ 5&;} j}
All the other statutory clearances such as the approvals for storage of diesel from the Chiet - ’
Controller of Explosives, Fire department, Civil Aviation Department, Forest Conservation Act,
1980 and Wildlife (protection) Act, 1972 etc. shall be obtained, as may be applicable, by PP from
the competent authority. ' N ,
These stipulations would also be enforced amongst the others under the provisions of Water
(Prevention and Control of Pollution) Act,1974, the-Air (Prevention and Control of Pollution)
Act,1981, the Environment (Protection) Act;1986, the Public Liability (Insurance) Act, 1991 and !
EIA Notification’ 06. f

Under the provisions of Environment
the proponent, if it was found that ¢
environmental clearance.

(Protection) Act, 1__9’86,.1'egal action shall be initiated against
onstruction of the project has been started without obtaining
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19. Environment clearance is subject to final order of the Honb’le Supreme Court of India in the matter
of Goa Foundation-Vs. Union of India in Writ Petition(Civil) No. 460 of the year 2004 as may be

applicable to this project.

(Rajesh Kumar Grover)
Member Secretary,
SEIAA Rajasthan.

i

x
LI

No. F1 (4)/SEIAA/SEAC-Raj/Sectt/Project/Cat. 1(2)B2 (EC)14-15
Copy to following for information and necessary action:

1. Secretary,Ministty of Environment,Forest & Climate Change,Govt. of India, Indira Paryavaran

Bhawan, Jor Bagh Road, Aliganj, New Delhi-110003. ‘

Addl. Chief Secretary, Environment Department, Rajasthan, Jaipur.

Smt. Alka Kala, Chairperson, SEIAA, Rajasthan, 69-A, Bajaj Nagar Enclave, Jaipur

Sh. Sankatha Prasad,(1IFS Retd.),250, Gomes Defence Colony,Vaishali Nagar,Jaipur,

Member Secretary, Rajasthan State Pollution Control Board, Jaipur for information & necessary action

and to display this sanction on the website of the Rajasthan Pollution Control Board, Jaipur.

Seeretary, SEAC Rajasthan.

The CCF, Regional Office, Ministry of Environment & Forests, RO(CZ), Kendriya Bhawan, 5th Floor,

Sector ‘H’, Aliganj, Lucknow-226 020.

Director, Department of Mine & Geology, Court Chorha, Udaipur.

9. Environment Management Plan-Division, Monitoring Cell, MoEF, Paryavaran Bhavan, CGO
Complex, Lodhi Road, New Delhi-110003. '

10. Programmer, Department of Environment, Government of Rajasthan, Jaipur with the direction to
upload the copy of this E.C. on the website.

11. Copy to be placed in individual file as mentioned in Col. 2 of Table 1.

Dop

-

o

e

M.S. SEIAA (Rajasthan)
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Regional Office Jhunjhnu
Rajasthan State Pollution Control Board

o Laee.. . CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
=" Phone: 01592-295461
N
Registered
FileNo :  F(Tech)/Churu(Sujangarh)/524(1)/2012-2013/469-470
OrderNo: 2023-2024/Jhunjhnu/6980 Date:  Sep 12023 2:08PM

Unit Id : 32032
M/s Shri Balaji Stone Crusher

Khasra No. 1054/669, Village-Gopalpura, Tehsil:Sujangarh
District:Churu

Sub: Consent to Operate under Section 21(4) of the Air (Prevention & Control of Pollution) Act,
1981.
Ref:  Your application for Consent to Operate dated 14/06/2023 and subsequent correspondence.

Sir,

Consent to Operate under the provisions of Section 21/(4) of the Air (Prevention & Control
of Pollution) Act, 1981, (hereinafter to be referred as the Air Act) as amended to date and
rules & the orders issued thereunder is hereby granted for your Shri Balaji Stone Crusher
plant situated at Khasra No 1054/669, Village-Gopalpura gopalpura Tehsil:Sujangarh
District:Churu, Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 14/06/2023 to 31/05/2033 .

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing
following services with capacities given below:

Particular Type Quantity with Unit

STONE GRIT Product 400.00 TPD

3 That this Consent to Operate is for existing plant, process & capacity and separate Consent
to Establish/Operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

Page 1 of 5
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Regional Office Jhunjhnu
Rajasthan State Pollution Control Board

- faasten. CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
N
BN Phone: 01592-295461
|
Registered
File No F(Tech)/Churu(Sujangarh)/524(1)/2012-2013/469-470
OrderNo:  2023-2024/Jhunjhnu/6980 Date:  Sep 12023 2:08PM
Unit Id : 32032
4 That the industry shall maintain the following pollution control measures & fugitive emmission
standards
Sources of fugitive Pollution Control Prescribed
Emissions Measures Parameter Standard
Stone Crusher
1. CONSTRUCTION OF SPM 600 pug/m? at

METALLED OR HARD 3-10 mtrs away
SURFACED ROADS WITHIN from process
THE PREMISES equipment

2. Dust containment cum
suppression system for the
equipment

3. Growing of a green belt
along the Periphery

4. Regular cleaning and
wetting of the ground within
the premises

5. Vibrating Screen

Covered
6. WATER SPRAYING
SYSTEM
5 That this consent to Operate is being issued to M/s. Shri Balaji Stone Crusher for
production of Stone grit with capacity 400 TPD, at Khasra No. 1054/669, Village
Gopalpura, Tehsil: Sujangarh, District: Churu.
6 That the total project cost shall not exceed Rs. 48.27Lacs as per CA certificate
submitted by you, which includes cost of land , building & machinery.
7 That all vibratory screens shall be totally enclosed in rigid and reasonably dust

tight housing. If containment of dust within the screen house is not

satisfactory, then a dust extraction and collection system should be provided.

structure

8 That The PP shall Operate the plant & machinery and pollution control measures
as per provisions of the guidelines for Abatement of pollution in stone crusher
industry issued by the Board vide letter no. SCMG(Gen-3)/RPCB/307 dated
05/06/2018.

9 That all grizzlies shall be enclosed on top and from three sides and sufficient water
sprayers shall be installed at their feeding and outlet areas.
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Regional Office Jhunjhnu

- Rajasthan State Pollution Control Board
i CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
S Phone: 01592-295461
‘\‘%
Registered
File No F(Tech)/Churu(Sujangarh)/524(1)/2012-2013/469-470
OrderNo: 2023-2024/Jhunjhnu/6980 Date:'  Sep 12023 2:08PM
Unit Id : 32032

10 That except for those transfer points which are placed within a totally enclosed
structure such as a screen house, all transfer points to and from conveyors should
be enclosed. If the dust does not remain confined within the enclosure water
spraying system should be installed.

11 That openings for any enclosed structure for the passage of conveyors should be
fitted = with flexible seals. Wherever feasible, free falling transfer points from
conveyors to stockpiles should be fitted with flexible curtains or be enclosed with
chutes designed to minimize the drop height.

12 That water spraying arrangements shall be installed and operated at all strategic
locations such as, at the feeding inlet of stone crushers, at transfer points, on
surface of all surge piles and stockpiles of blasted rocks or aggregates, all open
stockpiles for aggregates of size in excess of 5mm, active haul roads inside the
works etc.

13 That the stockpiles of aggregates 5mm in size or less must be suitably covered to
ensure that the same is not carried away by the wind.

14 That the approach road to site of stone crusher and active haul roads inside the
premises must be paved or hard surfaced.

15 That total water consumption shall not exceed 3.5 KLD.

16 That proponent shall employ the best available technology and physical
infrastructure capable of controlling the air pollution during crushing operation.

17 That the adequate pollution control measure shall be provide at all crushing units,
vibratory screemns, grizzlies, belt conveyors, storage pile & bins, transfer points and
during transportation so as to ensure the compliance of the standards prescribed
under Environment (Protection) Rules, 1986.

18 That the raw material should be obtained from legal sources only. In case at any
stage raw material procured from illegal source is found to be used, the sole
responsibility will be of the project proponent.

19 That unit shall comply with all the condition imposed vide this Consent to Operate,
failing which the said Consent shall be treated as revoked without further
intimation to the unit.

20 That the water storage facility must be provided at the stone crusher site and it's
capacity shall not be less than 3000 liters.

21 That minimum 33% of the area for the stone crusher industry should be covered
by plantation and at least two rows of tall trees of suitable species should be
planted within and along the boundary of premises to develop a green belt.

22 That a sign board showing the name address and capacity of crusher shall be
maintained at the entrance of the premises.
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Regional Office Jhunjhnu
Rajasthan State Pollution Control Board

_i_.m“iﬁ;; CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
SSSSE Phone: 01592-295461
N
Registered
FileNo : F(Tech)/Churu(Sujangarh)/524(1)/2012-2013/469-470

OrderNo: 2023-2024/Jhunjhnu/6980 Date:  Sep 12023 2:08PM

Unit Id : 32032

23 That the premises of the stone crushing industry must be clearly demarcated by
boundary wall.

24 That the domestic effluent shall be disposed of in scientific manner to avoid ground
water pollution in & around the area.

25 That the industry shall submit application for renewal of consent to operate at
least 4 months before expiry of this consent.

26 That any incorrect information submitted in the consent application form or
declaration shall make the industry liable for legal action under section 42 of the
water and section 38of the Air Act. 37 That emission/effluents found to be
discharged in excess of the standards prescribed shall be punishable under section
37 of the Air Act and under section 43 of the water Act.

27 That this consent to Operate shall be subject to compliance of any direction or
order passed by court of law in the matter.

28 That this consent to Operate is being issued in reference to your application
no.21-04/6181/RJ/IND/2017, dated 15/12/2017 submitted to CGWA for permission
to abstract ground water for industrial use.

29 That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 21(6) of the Air Act to review
anyone or all of the conditions imposed here in above and to make such variation as it

deems fit for the purpose of Air Act.

30 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole “and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

31 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Air Act or the Rules
made thereunder.

32 That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

33 That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the Board.
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Regional Office Jhunjhnu

e Rajasthan State Pollution Control Board
e CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
SRy Phone: 01592-295461
| 4
Registered
File No : F(Tech)/Churu(Sujangarh)/524(1)/2012-2013/469-470
OrderNo:  2023-2024/Jhunjhnu/6980 Date:  Sep 12023 2:08PM

Unit Id : 32032

34 That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates.

35 That the transportation of e-waste shall be carried out as per the manifest system whereby
the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.

3¢ That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10(2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
case the Project Proponment is not a bulk consumer even then the used batteries shall be
returned to the authorized dealers or recyclers only.

37 That the record of batteries purchased and sold/ returned to registered dealers and/ or
authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The Project Proponment will comply

with the provisions of the Air Act and to such other conditions as may, from time to time , be
specified, by the State Board under the provisions of the aforesaid Act(s). Please note that,
non compliance of any of the above stated conditions would tantamount to revocation of

Consent to Operate and Project Proponent / occupier shall be liable for legal action under

the relevant provisions of the said Act(s).

Yours sincerely,

Regional Officer{ fhunjhnu ]

(A): Copy to:-
1 Master File.

Regional Officer[ Jhunjhnu ]
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Regional Office Nagour
e Rajasthan State Pollution Control Board
e First Floor, Cooperative Land Development Bank Ltd,
]

%# Phone: 01582-29Ngdknx: 01582-294353
8

Registered

FileNo : F(Tech)/Churu(Sujangarh)/527(1)/2012-2013/1062-1063

OrderNo: 2021-2022/Nagour/11916

Date: Feb 92022 6:21PM
Unit Id : 36442

M/s Jindal Stone Crushing Co.

Khasra No.- 669, Gopalpura Tehsil:Sujangarh
District:Churu

Sub: Consent to Operate under section 21(4) of the Air (Prevention & Control of Pollution) Act,
1981.

Ref:  Your application for Consent to Operate dated 21/12/2021 and subsequent correspondence.

Sir,

Consent to Operate under the provisions of section 21/(4) of the Air (Prevention & Control
of Pollution) Act, 1981, (hereinafter to be referred as the Air Act) as amended to date and
rules & the orders issued thereunder is hereby granted for your Stone Crusher plant
situated at Khasra No- 669 Gopalpura Tehsil:Sujangarh District:Churu
to the following conditions:-

, Rajasthan, subject

1 That this Consent to Operate is valid for a period from 01/06/2022 to 31/05/2032.

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activiies or operation/processes or providing
following services with capacities given below.

Particular Type Quantity with Unit

Stone Grit & Dust Product 210,000.00 TPA

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.
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Regional Office Nagour
Rajasthan State Pollution Control Board

St First Floor, Cooperative Land Development Bank Ltd,
b= Phone: 01582-2948@ knax: 01582-294353
|
Registered
FileNo : F(Tech)/Churu(Sujangarh)/527(1)/2012-2013/1062-1063

OrderNo: 2021-2022/Nagour/11916
Date: Feb 92022 6:21PM
Unit Id : 36442

4 That the industry shall maintain the following pollution control measures & fugitive emmission

standards
Sources of fugitive Pollution Control Prescribed
Emissi Measures
fissions S Parameter Standard
STONE CRUSHER

1. CONSTRUCTION OF SPM 600 pg/nm3 to
METALLED OR HARD be measured at a
SURFACED ROADS WITHIN distance of 3 to
THE PREMISES 10 meters from
2. Construction of wind the process
breaking walls

3. Dust containment cum
suppression system for the
equipment
4. Growing of a green belt
along the Periphery
5. Regular cleaning and
wetting of the ground within
the premises

5 this consent to operate is being issued for expanded production capacity of
product stone grit and dust = 210000 ton per anum in name and style of M/s
JINDAL SONE CRUSHING CO. at Khasra No. 1358/1051, VILLAGE - GOPALPURA,
TEHSIL - SUJANGARH, DISTRICT - CHURU which is converted for stone crusher vide
SDO Sujangargh order no 1079-81 dated 16.06.2016
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Regional Office Nagour
Rajasthan State Pollution Control Board

—festhen, . First Floor, Cooperative Land Development Bank Ltd,
@ Phone: 01582-29483knx: 01582-294353
W
Registered
FileNo : F(Tech)/Churu(Sujangarh)/527(1)/2012-2013/1062-1063

OrderNo: 2021-2022/Nagour/11916
Date: Feb 92022 6:21PM

Unit Id : 36442

6 That this consent to operate is for following sources of air pollution: i. Stone
Crushing unit.
A.- That The pollution control measures should be installed as per details
contained in Guidelines for Abatement of Pollution in Stone Crusher . Industry
issued by the Board vide letter no. SCMG(Gen.-3)/RPCB/307 dated 05.06.2018. The
guidelines are available on website of the Board
(www.rspcbmis.environment.rajasthan.gov.in).
B.-That unit shall carryout plantation within the premises in at least 33% of the
total plot area.
C- That wunit shall carry out all activities/ operations within covered shed and
suitable air pollution control arrangements will be installed to control fugitive air
emissions generated from the process or handling of raw materials.
D-That unit shall have to achieve prescribed standards as per EP Act, 1986 and
shall maintain requisite Pollution Control Measures to achieve prescribed
standards all the time.
E That no discharge of trade effluent shall be made within or outside the premises.
F-The domestic effluent shall be disposed of into soak pit through septic tank.
G.-That this consent to operate shall be subject to compliance of any direction or
order passed by court of law in the matter.
H-The approach road to site of stone crusher and active haul roads inside the
premises must be paved or hard surfaced and regular cleaning/wetting shall be
done.
I- Water storage facility (minimum 3000 liters) must be provided at the stone
crusher site. Water spray system shall be installed and operated at appropriate
points to control fugitive emissions.
J- That the raw material shall be procured from the legal source only. In case at any
stage raw material procured from illegal source is found to be wused, the sole
responsibility will be of the project proponent.
H- That if .the project cost exceed Rs. 23.35Lacs, the wunit shall take/obtain
modification in consent to establish/operate after paying fee as applicable.
I- That unit shall not abstract Ground Water without prior permission from the
Central Ground Water Authority and fresh water demand shall be met out by legal
supplier of fresh water only.
J- The stone crusher unit shall provide boundary wall or wire fencing or any other
suitable practice may be adopted to identify/demarcate land area  under
possession of the unit.
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Regional Office Nagour
Rajasthan State Pollution Control Board

o First Floor, Cooperative Land Development Bank Ltd,
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Registered
File No F(Tech)/Churu(Sujangarh)/527(1)/2012-2013/1062-1063

OrderNo: 2021-2022/Nagour/11916

Unit Id
7

10

11

12

Date: Feb 92022 6:21PM
i 36442
K- That this grant of consent to operate is issued from the environmental angle only
and on the basis of documentation submitted by the proponent and does not
absolve the project proponent from the other statuary obligations prescribed under
any other law or any other instrument in force. The sole responsibility to comply
with the conditions laid down in all other laws for the time being in force, rests
with the project proponent.
L-That proponent shall obtain the necessary permission from the forest
department, or other department/authority in concern if the stone crusher
falls/comes under such area/ purview or scope of concern of forest, eco sensitive
zone, conserved area and within the boundary limits of any national park,
sanctuary or other area defined by the forest departmentany authorities in
concern time to time. The sole responsibility of obtaining the permission from the
departments in concerns i.e forest department, Wild Life Board or other
departments is of project proponent. The project proponent shall ensure the
operation of stone crusher only after obtaining the permission from the
departments in concern (if applicable).
That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 21(6) of the Air Act to review anyone
or all the conditions imposed here in above and to make such variation as it deemed fit
for the purpose of Air Act.

That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016 and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the board.
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Rajasthan State Pollution Control Board
First Floor, Cooperative Land Development Bank Ltd,
T . .

O e Phone: 01582-29Mgdknx: 01582-294353

Registered

FileNo : F(Tech)/Churu(Sujangarh)/527(1)/2012-2013/1062-1063
Order No: 2021-2022/Nagour/11916

Date: Feb 92022 6:21PM
Unit Id : 36442

13 That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates

14 That the transportation of e-waste shall be carried out as per the manifest system whereby

the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.

15 That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10(2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
Case the Project Proponent is not a bulk consumer even then the used batteries shall be
returned to the authorized dealers or recyclers only.

16 That the record of batteries purchased and sold/ returned to registered dealers and/ or
authorized recyclers shall be maintained and made available to the officers of the Board

during inspections.
This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to
the general conditions given in the enclosed Annexure. The project proponent will comply
with the provisions of the Air Act and to such other conditions as may, from time to time , be
specified, by the State Board under the provisions of the aforesaid Act(s). Please note that,
non compliance of any of the above stated conditions would tantamount to revocation of

Consent to Operate and project proponent / occupier shall be liable for legal action under
the relevant provisions of the said Act(s).

Yours Sincerely

Regional Officer[ Nagour ]
(A): Copy To:-
1 Master File.

Regional Officer[ Nagour ]
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(10f2) [CW-18956/2019} [Hiee

HIGH COURT OF JUDICATURE FOR RAJASTHAN AT
JODHPUR

S.B. Civil Writ Petition No. 18956/2019

m»ﬁ?{wg

Banwari Lal Jhuria S/o Shivchandrai, Aged About 72 Years, R/o
Station Road, Kasba Sujangarh, District. Churu Through Power Of
Attorney Vias Agarwal S/o Banwarilal Jhuria Aged About 35
Years, Station Road, Kasba Sujangarh, District Churu.
----Petitioner

Versus

3 ;Stgte Of Rajasthan, Through The Secretary To The
Gbvernment Of Rajasthan Mines Department, Secretariat,

Jaipur.

The Assistant. Mining Engineer, Mines And Geology

A_@épértment’, Churu, Rajasthan,

---“Respondents

For Petitioner(s) : Mr. Aidan Choudhary for Mr. Muktesh
Maheshwari.

For Respondent(s)

HON'BLE MR. JUSTICE ARUN BHANSALI
Order
14/01/2020
Learned counsel for the petitioner submits that in similar
nature writ petition, notices have been issued and interim order
has also been granted by this Court.
In view of the submissions made; issue notice. Issue notice
of the stay application also, returnable on 05.02.2020.
Notices when issued be given “dastni' to learned counsel for
the petitioner.
In the meanwhile and till further -orders, in case, the
petitioner ‘makes payment of the amount as demanded /

determined by order dated 28.12.2017 (Annex.9) -within a period

{Downlaaded on 1471272022 at 06:35:55 PM)
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of two months, the amount of demand to the extent of enhanced
demand raised by order dated 24.10,2019 (Annex.11) shall

remain stayed.

(ARUN BHANSALI),J

219-Rmathur/-

{Downloaded on: 14/12/2022 at 06:35:55 PM)
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HIGH COURT OF JUDICATURE FOR RAJASTHAN AT

JODHPUR ML= 1R '-f}139l

S. B, Civil Writ Petition No, 2005 / 2018

Shyam Sundar Karwa $/o Shri Ram Gopat Karwa, Resident of
Mataji Ke Mandir Ki Gali;, Nayabass, Tehsil Sujangarh, District
Churu (Rajasthan).

-~--Petitioner
Versus

State of Rajasthan through the Principal Secretary,
epartment of Mines: and Geology, Secretariat, Jaipur
Rajasthan).

e

,.1;3 o
5

v The*Mining Engineer, Department of Mines and Geology,
Bikaner.

Thq._’iAés’istant Mining Engineer, Department of Mines and
~ Geplogy, Churu.

Ve b {)“ . .
g ma’& ---~Respondents

For Petitioner Mr. Manoj Bhandari assisted by Mn Govind
Suthar

HON'BLE MS. JUSTICE NIRMALJIT KAUR
Order
08/02/2018

It is stated that the petitioner was. given the rights in Khasra
No,. 1060/679. But after almost 25 years, a notice has been
issued dilr"ecting the recovery on the ground that the excavation
should have been done in Khasra Nos, 684 & 679. It is stated
that admittedly, there: is' no mining in the area comprising of

Khasra Nos. 684 & 679.

Issue notice to the respondents returnable within four

weeks.

(Dovwnloaded on 14/12/2022 at 06:15:58 PM)
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Meanwhile, no coercive steps shall be taken against the
petitioner for recovery in pursuance to the impugned Notice dated

28.12,2017 (Annx.9).

(NIRMALJIT KAUR), 3.

(Downlosded on 14/§2/2022 at 06:15:58 PV}




HIGH COURT OF JUDICATURE FOR RAJASTHAN AT
JODHPUR ML-'1|l957‘

S. B. Civil Writ Petition No. 2006 / 2018

Kanhaiya Lal S/o Shri Peetha Ram Sharma, Resident of Gopalpura,
Tehsil Sujangarh, District Churu {Rajasthian).

----Petitioner.
Versus

State of Rajasthan through the Principal Secretary,
Department of Mines and Geology, Secretariat, Jaipur
(Rajasthan).

2. The Mining Engineer, Department of Mines and Geology,
Bikaner:

3. The Assistant Mining Engineer, Department of Mines and
Geology, Churu.

----Respondents

For Petitioner Mr. ‘Manoj Bhandari assisted by Mr ‘Govind
Suthar

HON'BLE MS. JUSTICE NIRMALJIT KAUR

Order

08/02/2018

It is stated that the petitioner was given the rights in. Khasra
No. 677 as well as part of Khasra No, 679. But after almost 21
years, a notice has been issued directing the recovery on the
ground that the excavation should have been done in Khasra
No. 668. It is stated that admittedly, there is ng mining in the

area comprising of Khasra No. 668.

Issue notice to the respondents returnable within four

weeks:

(Downloaded on 07/11/2023 at 01:47:21 PM).
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Meanwhile, no coercive steps shall be taken against the
petitioner for recovery in pursuance to the impugned Notice dated

28.12.2017 (Annx.10}.

(NIRMALJIT KAUR), J.

Inder/126

(Downloaded on 07/11/2023 at 01:47:21 PM)
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HIGH COURT OF JUDICATURE FOR RAJASTHAN AT

$.B. Civil writ Petition No. 18846/2019

M/s lJindal Stone Crushing Company, Through Partner Banwarilal
Agarwal S/o Shivchandrai Agarwal Aged About 72 Years, R/0
Kasba Sujangarh District Churu, Through Power Of Attorney
Aakash Agarwal S/o Sh. Vinod Kumar Agarwal, Aged About 26
Years, R/o Station Road, Kasba Sujangarh District Churu.
---~Petitioner

s Versus

TR

ﬂa\;e Of Rajasthan, Through The Secretary To The
Go@é__:rnment Of Rajasthan Mines Department, Secretariat,
_ _ Ja.i:p@r.

-2&  Jhe Assistant Mining Engineer, Mines And Geology
“ ‘Department, Churu, Rajasthan.

--=-Respondents

For Petitioner(s) : Mr. Muktesh Maheshwari.
For Respondent(s)

HON'BLE MR. JUSTICE ARUN BHANSALI
Order

07/01/2020

It is submitted by learned c¢ounsel for the petitioner that
pursuant to a Moka Panchnama dated 24.7.2017 {Annex.7); the
petitioner was issued notice for illegal mining and a recovery of a
sum of Rs.10,09,000/- for 4300 ton illegal mining was imposed
against the petitioner by order dated 28.12,2017 (Annex.9). The
petitioner filed revision before the State, which was rejected by
order dated 26.,9.2018 (Annex.10), pursuant thereof, the
petitioner has made almost the entire payment, however, now a
fresh notice dated 24.10.2019 has been issued increasing the
value of illegally mined mineral to 7984.08 instead of 4300 tonne

and demanding further amount of Rs.8,47,339/-. The petitionier

(Dowaloaded on 20/09/2022 at 04:04:32 PM).

JODHPUR il — él lsa‘q_
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(2 of 2) [CW-18846/2019] ES

responded to the same, on which, it has been indicated by order
dated 26.11.2019 that on account of audit para, the amount has
been enhanced.

In view of the submissions made, issue notice. Issue notice
of the stay application also, returnable on 5.2.2020.

Notices when issued be given ‘dasti’ to learned counsel for

th& petjtioner.
1 S

In”}thg meanwhile and till further orders, recovery pursuant
fhe nofide dated 24.10.2019 (Annex.11) from the petitioner

] remi-’?r!f stayed.
. yd) "‘, )

/

{ARUN BHANSALI),]

-

6G-3Urmit/-

{Downleaded yn 20/09/2022 at 04:04:32 PM)
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Dvmerire. -

Annezoae—F
-__-'__‘_'_-________—l

B4RV R 15 e R 24
GOVT.OF RAJASTHAN

PRI USRS @ Afigw, @ te o s famr, geRee)
Office of the Assistant Mining Enginer, Deptt. Of Mines and Geology, Near malji kd kamra, Old
‘Sale tax office building, kothariya ka mohalla, Churu(Rajasthan) Tel. no-01562-250235
E-mail- ame churu(@rajasthan.gov.in

HHIB /TG /T / TASHe—TNUTAYRT / 3} 6 B g — jo-l1—2023

wiPRIges &) Aler R 00.11.2023 AR A8 e TH—TUTRIYN,
dgdilcl- ot , f7e —g% #§ Wiga @a9ucer WA, 07 /1997 T 184 /1991
W e A% 2016 W 5 § 997 GAUCSST G UAUH 6,/1997 ¥ WS 2019 ¥
9 @ET9Cel AT UA.UCT 98,/1996 H 4 /2019 ¥ & 09.11.2023 F GAPR
TT URT AT S 9N Wi @aeel 8 @ 9eR gl A 3y @eH @ R
T YgAml @ AAReT T 3y G B TS el I w8 U war € Wy
B aEE § SR Wihd @aeee 83 4 o9 wWied 8§ 9wy @eeer ofa;
I B

: AN

Pakae_ +6.
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‘GOVT.OF.RAJASTHAN

Frted TeEE Wi e, @ vl o e faar, gereTens)
Office of the Assistant Mining Enginer, Deptt. Of Mines and Geology, Near malji ka kamra, Old
Sale tax office building, kothariya ka mohalla, Churu(Rajasthan) Tel. no 01 562-250235
E-mail- ame.churu[wraiasthan.gov.in

DD / TES /GH / TASSI—AAYR / 3169 = — lo-1[-2023
Sy &g ey,
Y
fawg :— Documents to be submitted by mining department regarding ngt case

. no. 116/2023:
OAT i~ 3IMYdT GRHIY Hadl farie 10.11.2023 |

HEey

SR fawg # e & 5 e & ylfe gray e fedid 1041,
2023 GRI AE TE AN FTTHR 8-

fe= w@mr— 1. Timeline of illegal mining case of four mines located in
Gopalpura ( 07/1997, 06/1997, 98/1996, 184/1991)
39 fawg @1 ola/d GgeR T A Hel™ 8

fa= HwAr— 2. Reason for constitution of joint committee for illegal mining in
2017

HEERT ORI S ST, Siuge ¥ Re wwan 10207 /2009 gRT A
Har$ fife T NIORYT WRSR T &Y IR g8 | A e @ oy et
24.022015 @ T ¥ ST GEl @Y G I W) G A AT et are
¥ 39 Fafad W) Y I B qegrer Ro 7 RelS fsiarar Tan | e, ®R
wR i 17.07.2015 4 07.08.2015 B FAAS B T8 |

Mg &5 F a7 AW A oY @ B ey A YW ggRk
fordd Hay ¥ e W) QA PRy, @ w3 e, seagR o g
wder A St ¥g U BHe IIeR it Rutd & &g MR fdar |

e, @ W@ g-fasme fwm, SeagR @ ey oWt A /1.2(TE.
1Ye% / 2014 /687 TATH 06.082015 §IRT T FHHT ST & T |

e

Faﬂe_ FT-



fd= G@m— 3. Details of members of joint committee

fReem, WM wd -fem e, STaR & ARy BHiE /72T
1Y% /2014 /687 &7 06.08.2015(T ey &) ERT Ud &SI FIfed & A |
o o ofRed Fver@E™) WgR, e srfierr O sfa= Sierg,
st @iy ifa=ar e @7 i fasar

f§=g Y&m— 4. Date of inspection of joint committee

e, wm v q-Rem Ram, SR & Ry sHie R /92
1Y% /2014 /687 R 06.08.2015 FIRT 7T FHS ERT 1316 21.06.2017(TeFIR
) @1 &3 @ dipl G BT

fd= ¥~ 5. Findings of joint committee and their recommendations

freemera, @« g -Ree foam, SeaR @ ey e e /92(gE.
1)9% /2014 /687 &A% 06.08.2015 gRT 73T HHLT BRI AP 21.06.2017 &I &5
@ Her dfa & TR | R Al @ e § Wiga 89 ¥ 9 5 T ey
T 1 S B S} RUIE T B4 5 59 riaa o aRa e wam )

fa= "&r— 6. Details of action taken against illegal mining and on the
findings of joint committee

freemer, @@ wd q-foemm favrn, SeaqR @ ey e e /uz(TE
1) /2014 /687 TRAF 06082015 R T wc! g R=Ts 21.06.2017 BT &
B W g B T W a9 ¥ e} {5 10 Ay @ B B SR
R W Fx &g 39 e @ &R R mar ) e arerdr 7 MurergR
¥ wWigd @aIueel 87 ¥ 9E U T 33y WEE Bl Wil g fGHiE 24.07.
2017 T TR RO 4 afaRe o) siugr @ Ot @ w1
3T T B AT DY agel B Hria @1 feRer fag e 1 # W gieR
T 3ER 2 |

f8=5 ¥&a— 7. Compliance made by mining owners in respect of orders of
mining department (date wise)

U AT AR B AT H TR UcernRal § W €1 WHIuSel WA, 98,/1996 9
6 /1997 §IRT T I3 oA wars Y| den fgdm w5 Aifew & fwg Rafaa
NI Rl W R (HaeR $)) IR a7 17 2 |

fd=g W&aT— 8. Present status of case ;E_(/{é/’/:/

p B
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fa=¢ W&~ 9. Maps of mining leases with area and dimensions of pits along
with quantity of illegal mining

AR Tl §RT AR Aeen(URREre—3) e 2|

fd=g W&Ar— 10. Certificate regarding present status of illegal mining that no
illecal mining has been carried out at the site since 2017

e @ prieve @ Aier RO RAE 00.11.2023 e 8, B STAN FA
o Ho B(aRfte—Uw) |

fa=g ¥w=— 11.) Production figures of mining units since 2017

wveel W Safea @i @ 9§ 2017-18 W 98 2023—24(fA®  08.11.2023)
(TRt faazor dem 21

fa=g Wwr- 12. Distance of allotted mines and illegal mining from forest area

afy HriTe @Y Al RUE 71w 09.11.2023 AR Wigd @wucel Ud 3dy
o= fie & 9 &3 B FEgar 8-

% |ANE. | TGeWR® &1 AW | @Gl W focdd oy @A fe 9
. CElic e i) lﬁmaﬂﬁlﬂraﬁ@
1 | 7/1897 | 5% wodtens i | 112 WeR 32 AR

2 |6/1997 T  forwal %o | 26 A fie Ho—o1 9 19 #ex

BRI T foe wWo—02 ¥ 94 MeX
T98/1996 | 4 S=@R) oiret gRaT | 5 WX 55 HIeR o
4 [184/1901 | A vaW R T | GRSl @ U | 49 AN

ReeR o1 AW D 40
| e e e B |

w|

fa=g WA 13. Distance of allotted mines and illegal mining from nearby road

%. | gATA. TECHRS BT TH Ieel ¥ feedd [dw - @™ fie

|»1 7/1097 | A wogene ool GogeeT &9 3 ¥




mwﬁ%

2 |6/1907 iﬁ'&ﬁ = w1 | 22 91}

e HWo—01 ® 95 A

-

. ij%m Gk A I fie wo—02 & o7 flex |
08 /1996 isﬁaﬂmﬁmqﬁm 128 #ieR 117 AR
184/1991 | # WM g} @xal | 278 A} 1172 ¥R

HIY

wee Wty sl
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FORM-X
RAJASTHAN STATE POLLUTY ON CONTROL BOARD
REPURT OF THE STATE BOARD ANAILINST
{See Rute - 1)
Final Report

~

:%{mﬁ Sy 2'?54
gnorl i © 11/08/2023

the Air (Prevention & Control of Pollution) Acet, 1981 reccived on the Q8TOBZB23 from Shei Dayaram, JSO,

one Crusher P02 Khasea o 1054664, 3 ibage-Copalpura , Tehsile Sujangarh . District- Churn
Collected o Fugitive cinission approx. ¥ meters anay from process vguipment (Jaw Crashery Collected an

WHARI20LE | b Satnpde e a conditien 1 e arvai st as reperted el -

Hlunher vertily tha 1 hay ¢ analvzed the storenrentioned sample on TH/US/2023 and declore the result of the unalysis
o b s below - k ‘

l - R NN - " —— e I - A - = s
NN ii’m’uﬂ‘wii"r% Result
3 ? ISuspandan Partientate Matter s 1566

ot o f e el | ASICHETY Ut € GRLITT ot 3 GO Y i follows - Intact 5
sl s O 1170842023 Py 39"‘L7""""5:":“f‘i’311~
BOARD ANALYST ,
Rzgmlhan State Pollution Control Bourd
I{L‘ylu}m[ Oflice Sikar k
Shiv-Swghpura Housing Boad Colony.
. Nawalgarh Rouad. Sikar-332 00

Phone: 0] 572248004

ey vertity that TMVs Poonam Kumari, State Board Analyst duly appointed under sub Sectivn(2) of Section 29

iar RNPCB Sikar o wunpic of Ambient Air Quality ol /S Shri Balsji Stone Crashors Plant - Shri Baluji

Sntdader et
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3 FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD |
REPORT OF THE STATE BOARD ANALYST
{See Rule - 10)

Final Report
Report No, 2941
Report On @ 1471172023 _ ‘ |
| hereby certify that T Ms Poonam Kumari, State Board Analyst duly appointed under sub Section(2) of
Section 29 of the Air (Prevention & Control of Pollution) Aet, 1981 received on the 09/11/2023
from DARASINGH SHYORAN, 80, Sikar ,RSPCB Sikar  a sample of Amblent Alr Quality of M/8
Shri Balaji Stone Crusher , Plant - Shri Balaji Stone Crasher [32032] ,Khasra No 1054/669, Village-
Gopalpura , Tehsil- Sujangarh , District- Chura Collected from Fugitive emission approx. 9 m. away

from process equipment (Vibratory Screen) Collected on 08/11/2023, The Sample was in a condition fit
for analysis as reported below -

I further certify that 1 have analyzed the aforementioned sﬁmgle on 14/11/2023 and declare the result of the
analyvsis 10 be as below -

8. No. | Parameters Result
| Suspended Particulate Matter pg/ms3 ) ) 939
The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 141172023 A VLL{%Z,.
BOARD ANALYSH

Rajagthan State Pollution Control Board
Regional Office Sikar
Shiv-Binghpura Housing Board Colony,
Nawalgarh Road, Sikar-332 001
Phone: 01572-248009

Paje_ £2.
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| FORM - X om- ) s
RAJASTHAN STATE POLLUTION CONTROL BOARD
. REPORT OF THE STATE BOARD ANALYST
{See Rule - 10)
Final Repott

Report No. : 2942

Repott On : 1471172023

[ hereby certify that 1 Ms Poonam Kumari, State Board Analyst duly appointed unider sub' Sectior
Section 29 of the Adr (Prevention & Control of Pollution) Act,yl;g; received on thf:s i:;;?:go)zgf
from DARASINGH SHYORAN, SO, Sikar ,RSPCB Sikar a sample of Ambient Air Quality of M/S
Jindal Stone Crushing Co. , Plant - Stone Crusher [36442] ,Khasra No- 669, City- Gopalpura Tehsil-
Sujangarh , District- Churu Collected from Fugitive emission approx. 9 m. away from process
equipment (Jaw Crusher) Collected on 08/ 11/2023. The Sample was in a condition fit for analysis as

reported below -

I further certify that I have analyzed the aforementioned sample on 14/11/2023 and declare the result of the
analysis to be“asz below - )

[ S.Ne. |Parameters Resuit

|1 |Suspended Particulate Matter pg/ms 1513

The condition of the seals, fastening and container on receipt was as follows : Intact

Signed This On 14/11/2023 g) A A
BOARD ANALYST

Rajasthan State Pollution Control Board
Regional Office Sikar
Shiv-Singhpura Housing Boatd Colony,
Nawalgarh Road, Sikar-332 001
Phone: 01572-248009

Rage 93
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REGIONAL OFFICE
NTSTRAT 59 YgyvT fra=er qvee, gy W LiFE
RAJASTHAN STATE POLLUTION CONTROL BOARD, JHUNJHUNU Frenment

Email:-rorpcb.jjn@gmail.com
www.environment.rajasthan.gov.in

No RPCB/RO- Jhunjhunu/ CHU-OTA- 419/|2 & y Date:- 16 / ! ’/ 2023

M/s Sri Balaji Stone Crusher,
N/v- Gopalpura,
Tehsil- Sujangarh, Distt-Churu

Sub: Show cause notice for intended revocation of consent to operate under provisions of section
21 of Air Act and intended closure directions under the provisions of section 31A of the Air
(Prevention & Control of Pollution) Act, 1981 in respect of your stone crusher unit.

Ref: Consent to operate issued on dated 01.09.2023

This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter called as
‘the Board) to initiate proceeding under the provisions of the Air (Prevention & Control of Pollution) Act-
198](hereinafter called as the “Air Act”) for violation of various provisions of the Act here-in-after shown:-

L. Whereas the Air Act came in to force in whole of the State of Rajasthan w.e.f. 16/05/1981.

o

And whereas the Air Act has enacted to provide for the prevention, control and abatement of air.

3. And whereas keeping this in view the Board has been conferred powers to take such steps as are deemed
necessary for the prevention, control & abatement of air pollution.

4. And whereas M/s Sri Balaji Stone Crusher.(hereinafter called as the “the industry”) is operating stone
crusher plant at aforesaid address.

5. And whereas consent to operate issued to your unit vide letter under reference and is valid till
31.05.2033.

6. And whereas your unit was inspected by the joint committee in compliance of Hon’ble NGT case
OA No 116/2023, Sawai Sing Dewasi vs State of Rajasthan at Central Zone Bench, Bhopal, on dated
08.11.2023 and during the course of inspection ambient air quality monitoring at your unit was
carried out. 7

7. And whereas as per analysis report suspended particulate matter(SPM) comes out to be 939 pg/m?
against the standards of 600 pg/m® has exceeded the prescribed limit.

8. And whereas you are also hereby directed to submit following documents:-

a. Evidence based compliance report of last issued consent to operate.

b. Self-certified production figures for the past year.

9. And whereas above stated violations of the provisions of the Air Act have been viewed seriously by the
Board.

S BT, Yo T, WAL 01,/90 Bl Gt sitefie 8, gigE, o — 333001
CP-01/90, Raj Complex, First Floor, RIICO Phase-H,]hunjhunu(Rajasthan)—333001
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N ifestyte for
RAJASTHAN STATE POLLUTION CONTROL BOARD, JHUNJHUNU » Envirgamant

Email:-rorpcb.jjn@gmail.com
www.environment.rajasthan.gov.in

10. And whereas the State Board in order to prevent and control air pollution being caused by the industry is
component to issue any directions under section 31A of the Air Act in writing to any person, officer or
authority and such person, officer or authority shall be bound to comply with such directions.

11. “And whereas the State Board in order to prevent and control water and air pollution being caused by the
industry is component to issue any directions under section 33A of Water Act and/or 31A of the Air Act

in writing to any person, officer or authority and such person, officer or authority shall be bound to comply

with such directions.

Therefore, in the interest of prevention of perpetual offence being committed by the industry,
the State Board in exercise of Power conferred upon it under section 21 of the Air act intends
revoke consent to operate issued to your unit vide letter under reference and under provisions of
section 31A .of the Air Act,1981 intends to issue following directions te :-

a) As to why, operation of the unit should not be closed down.
b) Close down the process/industry/ plant occupied/operated by you forthwith.
¢} Authorities responsible for supplying of electricity and water or providing any other facilities
services to plant/facilities are directed to immediately discontinue the facilities/services and
seal DG sets.
If you have any objections against aforesaid intended action, you may submit your reply within a
period of 10 days from the date of issue of this notice failing which the intended actions shall be initiated
without any further notice. '

(Deepak Dhanetwal)

Regional Officer

Copy to: Master File, Rajasthan State Pollution Control Board, Jhunjhunu '

= Reéézzifﬁcer

——

TS Pl yor e, WA 01,/90 Bl Gt el &5, gy, o — 333001
CP-01/90, Raj Complex, First Floor, RIICO Phase-I1, Jhunjhunu(Rajasthan)-333001
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REGIONAL OFFICE
2 u = - ‘ ' EPU—
RISTRIT X(ed FQT (A0 oSl Y49 9 LIFE
RAJASTHAN STATE POLLUTION CONTROL BOARD, JHUNJHUNU . it

Email:-rorpcb.jjn@gmail.com
www.environment.rajasthan.gov.in

No RPCB/RO- Jhunjhunu/ CHU-OTA- 259/ /2 53 Date:- 16 / n / 2023

M/s Jindal Stone Crushing Co.,
N/v- Gopalpura,,
Tehsil- Sujangarh, Distt-Churu

Sub: Show cause notice for intended revocation of consent to operate under provisions of section
21 of Air Act and intended closure directions under the provisions of section 31A of the Air
(Prevention & Control of Pollution) Act, 1981 in respect of your stone crusher unit.

Ref: Consent to operate issued on dated 09.02.2022

This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter called as
‘the Board’) to initiate proceeding under the provisions of the Air (Prevention & Control of Pollution) Act-

1981 (hereinafter called as the “Air Act”) for violation of various provisions of the Act here-in-after shown:- ~—"

ot

‘Whereas the Air Act came in to force in whole of the State of Rajasthan w.e.f. 16/05/1981.

o

And whereas the Air Act has enacted to provide for the prevention, control and abatement of air.

o

And whereas keeping this in view the Board has been conferred powers to take such steps as are deemed

necessary for the prevention, control & abatement of air pollution.

4. And whereas M/s Jindal Stone Crushing Co.(hereinafter called as the “the industry™) is operating stone
crusher plant at aforesaid address.

5. And whereas consent to operate issued to your unit vide letter under reference and is valid till
31.05.2032.

6. And whereas your unit was inspected by the joint committee in compliance of Hon’ble NGT case
OA No 116/2023, Sawai Sing Dewasi vs State of Rajasthan at Central Zone Bench, Bhopal, on dated
08.11.2023 and during the course of inspection following deficiencies were observed:-

a. Wind Breaking Wall not provided along the conveyors.
b. Water Spraying arrangements within the premises were not found adequate.
c. Hopper and chute system at the transfer point of dust conveyor was found inadequate.

7. And ambient air quality monitoring at your unit was carried out during the course of inspection and

as per analysis report suspended particulate matter(SPM) comes out to be 1513 pg/m?® against the

standards of 600 pg/m?* has exceeded the prescribed limit.

TS PiFgead, YoM ad, WAl 01,/90 Boi-ll @) el &3, e, Toens — 333001
CP-01/90, Raj Complex, First Floor, RIICO Phase-II,Jhunjhunu(Rajasthan)-333001 P 86
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8. And whereas you are also hereby directed to submit following documents:-

a. Evidence based compliance report of last issued consent to operate.

b. Self-certified production figures for the past year.

9. And whereas above stated violations of the provisions of the Air Act have been viewed seriously by the
Board.

10. And whereas the State Board in order to prevent and control air polhution being caused by the industry is
component to issue any directions under section 31A of the Air Act in writing to any person, officer or
authority and such person, officer or authority shall be bound to comply with such directions.

1i. And whereas the State Board in order to prevent and control water and air pollution being caused by the
industry is component to issue any directions under section 33A of Water Act and/or 31A of the Air Act
in writing to any person, officer or authority and such person, officer or authority shall be bound to comply
with such directions.

Therefore, in the interest of prevention of perpetual offence being committed by the industry,
the State Board in exercise of Power conferred upon it under section 21 of the Air act intends to
revoke consent to operate issued to your unit vide letter under reference and under provisions of
section 31A of the Air Act,1981 intends to issue following directions to :-

a) As to why, operation of the unit should not be closed down.

b) Close down the process/industry/ plant occupied/operated by you forthwith.

¢} Authorities responsible for supplying of electricity and water or providing any other facilities

services to plant/facilities are directed to immediately dlscontmue the facilities/services and
seal DG sets.

If you have any objections against aforesaid intended action, you may submit your reply within
period of 10 days from the date of issue of this notice failing which the intended actions shall be initiated

without any further notice.
Teepak Dhanetwal)

Regional Officer
j SN

< Eegional Officer

Copy to: Master File, Rajasthan State Pollution Control Board, Jhunjhunu

U DI, Jor e, W 01/90 Bu—l G el &, e, o — 333001
CP-01/90, Raj Complex, First Floor, RIICO Phase-II ]hun]hunu(Ra]asthan)-333001 P 3 7
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- COMPOSIT MAP SHOWING AREA OF M.L.NO. 7/1997,6/1997, 98/1996 & 184/1991 _1

AND ILLEGAL MINING PIT, NEAR VILLAGE - GOPALPURA, TEHSIL - SUJANGARH,
{| DISTRICT - CHURU
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&=ty sratay Ph.- 01592-295461

REGICNAL OFFICE
RTSTeRIT o4 TgyvT =T aosa, g5 Save LIFE
RAJASTHAN STATE POLLUTION CONTROL BOARD, ]HUNJHUNU \W Lifestyle for

Email: -rorpch.jjn@gmail.com Environment
www.environment.rajasthan.gov.in

No. RPCB/RO-JJN/CHU-Legal-38/1 5064 -~ 1506 Date: - 2.4 /h fp,o 2.7

Mining Engineer
Department of Mines and Geology,
Churu

Sub.: - Regarding clarification of distance of mining leases from forest boundary

in relation to Original Application no. 116/2023(CZ)

Ref.: - 1. Your letter dated 10.11.2023

2. Department of Forest, Churu letter no 10777 and 10812 dated 20.11.2023

Sir,

In continuation to above mentioned subject matter, you vide letter under reference
(1) has mentioned following distances of mining leases located in village Gopalpura from
nearest forest boundary:

S. M. L. Name of Lessee Distance of allotted mining lease from |
No. No. nearest forest boundary as per referred |
letter (1) 1'
1. | 07/1997 | ShriKanahiyalal Sharma 112 meters
06/1997 | M/s Jindal Stone Crushing 25 meters |
Company
3.. | 98/1996 | Shri Banwari lal Thuria 05 meters

4. | 184/1991 | Shri Shyam Sundar Karwa One pillar of the mining lease comes
inside the forest boundary, within 40
meters of it

However, DFO, Churu vide letter under reference (2) has submitted distances of mining
leases as under:

S. | M.L Name of Lessee | Distance of allotted mining lease from
No.| No. nearest forest boundary as per referred
letter (2)
1. | 07/1997 | Shri Kanahiyalal Sharma 100 meters
2. 06/1997 | M/s Jindal Stone Crushing Zero meters
Company
3. 98/1996 | Shri Banwari lal fhuria Zero meters

S Pieia, god e, W 01,/90 Bl Jaby el &7, sig, ORI — 333001
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A g Ph.- 01592-295461
REGIONAL OFFICE g
RISTRATT ST UgyoT IBDE W gﬁi .-%‘

RAJASTHAN STATE POLLUTION CONTROL BOARD, JHUNJHUNU
Email: -rorpch.jjn@gmail.com
www.environment.rajasthan.gov.in

Lafesty%e for
Environment

4. | 184/1991 | Shri Shyam Sundar Karwa | Two pillars of the mining lease come |

‘ inside the forest boundary, within 55 i

meters and 33 meters of it

As it is evident that, there is discrepancy in the distance of mining leases mentioned
on serial no. (2), (3) & (4). The distance from forest boundary of the two of the leases ML No.
06/1997 and 98/1996 is mentioned as zero meters and two pillars of the leases with ML No.
184/1991 lie within the forest boundery, as per DFO, Churu. However, the details of the
same mentioned by you were different.

In view of above, you are kindly requested to, intimate to this office, the actions
taken by your department against the leases and also against the leases with ML NO
43/2011 and 771/2005 gopalpura, as per relevant acts of mines department at the time of
allotment of mining leases, so that, further action may be initiated against them, if any, by
this office accordingly and the same may be appended in the Final Joint Report with
regarding NGT case O.A. no. 116/2023(CZ).

Kindly provide the action taken report by 23.11.2023.

Sincerely,

%ﬂ)

‘Regional Officer

Copy to the following for information please:
(1) Member Secretary, RSPCB, Jaipur
(2) Divisional Forest Officer, Department of Forest, Churu

Regi&mﬁ]ﬁ’/’icer/

L
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Office of the Assistant Mining Enginer, Deptt. Of Mines and Geology, Near maljl ka kamra, Oid-Sale tax office building, kothariya
ka mohalla, Churu(Rajasthan) Tel. no 01562-250235
E-mail- ame.chury@rajasthan.gov.in

PAE— WG /6 / AR/ 32779 e —24-\\-2023
e &g sifdrerd,
EERY
fawg -~ Regarding clarification of distance of mining leases from forest
boundary in ralation to Original Application no. 116/2023(CZ).
WY —3TUehT Ui 1504—1506 faAiw 23 /11 /2023
RIEy,

SwRie fawgmrfa f9ga & f& gwaifie 9 g1 Original  Application  no.
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Office of the Assistant Mining Enginer, Deptt. Of Mines and Geology, Near malji ka kamra, Old
Sale tax office building, kothariya ka mohalla, Churu(Rajasthan) Tel. no 01562-250235
E-mail- ame.chururajasthan.gov.in

HHID / TG /T / TIAE-Tarerqzt / 3228 | foqim — 2M-W\-20273
AaE &3 Ay,
Yy

fa¥g :— Documents to be submitted by mining department regarding ngt case

no. 116/2023:
U —  JTUBT Y Wa¥ AP 10.11.2023 |
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SR favg #§ FagE € % w0 oniffe g wew fAie 10,11
2023 BRI I8 73 o FFrgar 8—

f H®ar— 1. Timeline of illecal mining case of four mines located in
Gopalpura ( 07/1997. 06/1 99_7, _98/1996, 184/1991)
39 95 &1 Jar@ ¢igeR ¢ ¥ Ho @

fd=g ¥=ar— 2. Reason for constitution of joint committee for illegal mining in
2017
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v §&4T— 3. Details of members of joint committee
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A @i = AeR B mide fhar Tari

f§=g Id@IT— 4. Date of inspection of joint committee
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fe=g T~ 5. Findings of joint committee and their recommendations
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f@< W®ai— 6. Details of action taken acainst illecal mining and on the
findings of joint committee
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i< d&ar— 7. Compliance made by mining owners in respect of orders of
mining department (date wise)
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fa=<< §@ar— 9. Maps of mining leases with area and dimensions of pits along
with quantity of illegal mining
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fa=g =4t~ 10. Certificate regarding present status of illegal mining that no
illegal mining has been carried out at the site since 2017
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